
J&X PCC,ammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail,com
membersecretaryjkspcb@gmail.com

0191-2472881,2476925

ITUWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Ralbagh, Srinagar, 190 008

@
NEWDEIHI2024

The Consuttant Judiciat,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Delhi.

No: JKPCC/NGT/Appeat No. 34-20241 Lo6 dz<A Dare:- cc-o2-2025

Sub:- CompLiance Report on behatf of ,ammu and Kashmir Pollution
Control Committee pursuant to Hon'b]e Nationa[ Green Tribunat,
order dated 16.12.2024 in Appeat No. 3412024, titled "M/s K K
lndustries (lce ptant) Vs Union Territory of J&K & Ors".

Sir,

ln comptiance to the directions of Hon'ble Nationat Green Tribunat,

Principat Bench, New De[hi order dated 16.12.2024 passed in in Appeat No.

3412024, titled "M/s K K lndustries (lce ptant) Vs Union Territory of J&K &

Ors"." the Comptiance Report of the J&K Pottution Controt Committee is

submitted herewith.

It is, therefore, requested that the Comp[iance Report may kindty be taken

on record and ptaced before the Hon'bte NGT for consideration.

Yours faithf utty,

Encli As Above

96Q9%*r-
(GhanshamSihgh) JKAS

Member Secretary 6,a. a.t
J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counsel for UT of Jammu and

Kashmir, New Dethi for information and necessary action.
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Before the Hon'ble NationaI Green Tribunat
Principa[ Bench, New Dethi

Appeat No. 3412024 ll. A No. 4361 2024)

IN THE MATTER OF "M/s K K lndustries (lce pLant) Vs Union
Territory of J&K & Ors".

Comptiance Report on behalf of Jammu and Kashmir Pottution Controt
Committee pursuant to Hon'ble Nationat Green Tribunat, order dated
16.12.2024 in Appeal No.34/2024, titted "M/s K K lndustries (lce ptant) Vs
Union Territory of ,&K & Ors".

Background:

That the Hon'bte Nationat Green TribunaI vide orde r dated 16-12-2024

in Appeat No. 34/2024 issued foltowing directions:-

'Slnce lt ls a statuary appeat therefore it is entertained.

/ssue notice in Appeal No. 34/2024 and l.A. No. 436/2024 to

the respondents. The appellant is directed to serve the

respondents and fite the affidavit of service at least one week

before the next hearing date. Respondents are directed to file

their response/reply by way of affidavit at least one week

before the next date of hearing through e-filing. Respondent

No. 2 is directed to produce the original record teadingto the

passing of the order impugned. lf any respondent directty

files the repty/affidavit without routingit through his advocate

then the said respondent will remain viftually present to

assist the Tribunal.,,
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Status Report:

ln compliance to the aforesaid directions of Hon'bte NationaI Green

Tribunal dated 16-12-2024 in Appeal No. 3412024, the Fol.towing record

teading to the passing of the order impugned by the J&K Poltution

Control Committee is submitted herewith:

1. Apptication of Residents of Kaka Road, Nai Sadak, Habbakadal,

Srinagar / lntezamia committee, Masjid Nua, Habbakadal,

Sri naga r date d 02-05-2024.

2. Ontine Grievance No. 999005046406 received from Hon'ble LG

Secretariat, Jammu and Kashmir .

3. Communication of Regionat Director, J&K PCC Kashmir to

Divisional Officer PCC Srinagar dated 21-05-2024 directed him

to furnish a comprehensive report in tight of the contents of the

complaint.

4. Notice for initiating tegal action against M/s K K ICE factory by

the Regionat Director, PCC Kashmir dated 25-05-2024.

5. Repty of the Proprietor Mohd Farooq of M/s K K lndustries to the

Regional. Director, PCC Kashmir dated 12-06-2024.

6. Ctosure order format prepared and furnished by the DivisionaL

Officer, PCC Srinagar and Regionat Director PCC Kashmir dated

24-06-2024, al.ongwith recommendations for ctosure of the unit

to the Member Secretary J&K Pottution Control Committee

Jammu.

7. Communication of Regionat Director pCC Kashmir 03-07-2024

to the DO PCC Srinaga r for verification of cta im of the un it hotder

after site inspection.
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L Closure order issued by the Jammu & Kashmir Pottution Control

Committee vide order No. 136 JKPCC ot 2O24 dated 22-07-2024.

9. Communication received from the RegionaI Director, PCC

Kashmir dated 18-01-2025 atongwith record.

10. Copy of the DIC Registration issued by the Directorate of

lndustries & Commerce Department, Kashmir dated 22-08-1996

to the unit.

11. Detait of Techno - Economic-Cum-Pre lnvestment Project

report of M/s K K lndustries.

Prayer:

ln the premises, it is therefore respectfulty prayed that the report may

kindty be taken on record before the Hon'bte National Green TribunaI for

consideration.

ron""#ffifi^
Member Secretary O' >' > S:
J&K PCC
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Typed copy

G>
ilTASJID NUH

w:-ltl
A/C No.0202040I 00007257

IFSC Code: J AI(A0GANPAT

No.?3O(A-rlE (l)Nurr MASJTII Dsrod:_ ouwna24

subJcct' urgent rttention required hgtth hrzard due to the leakrge in
Anuonio Grs fronr qI(.K ludurfier lce pt NT,

No. DI(9REG;/r0S0-S2/0I 22-08-1996.

Respect Slr,

I 9000 I

This is to bring your immediete cttention ro a critical issue that paises d
sericus tlrtat to the hcdth end were bclng of the residents in our area. Th. .ICE
Factory,locotcd on Krka Road Nrl Ssrak, Hrbba Kadal, has bren crperiencingfrequent lerkr of Arnmonla Gas, resultlng In riguilicant health problems for thorelMng in close prorinity.

The raprd usrge of Arrmonia Gas and its frequenf rcakage has not onry

il:il:'lratory 
issues but arso red to serlous heatrh comprications among rhe

We the ..... community of Kaka Road Nai Sardg Habba Kad.al ...sic,.. to takeprornpt aetion to investigare the matter and enfor* rhe immediatr crosures of KakaIce F'actory. The safety and hedth of the rusidents must be ....sic...
Thank you for the keen attention
Yours Sincerely

Residence of Krha Road Nai $aruk
Habba Kadal, Srinagar

68

138



ra' '. -B
--#' .*r*-"

g- 69

: Flr$ ftf Frxe DL€
$"'fib

trftxrro

(srcro I

; " pl f1$nt fo t\ #t
({ n* 1$lt

Titl I.t
fesr r A

{a al$s" 1$,E
",krhdt ry(SR1

"Jm{(t

Tu Td

lrqtP fi
, Hr{ltF nf{r

oil (aiA R'oeo
rJtr, 8t 

'1d
grtAt" r

Titt ' a([ r,('rDLF

t tl€('! f
LD U\!to

ad odl. lttll r.llr.$ C, f-tt d''rxr LCAt'"r'
{rilG a*

)latpa ;6r'F:t 1

qu t!*sN
.{ f(6?"tl nn I i s.t -frott

(tl'JL'trlr 6 ltr SrS*r f "ti'i 
t ${A'

r-6arifr( FthI

1}ic (Aft!

*ur oiltl Lrdlte ($PrP

{,,St{r}l, C&l:'6}r r, l\+'lodfr 'fl{

!,rr? :*(' (t q'':* r

uiArit ;l [rrtot' rA 
"&{* bu{ qr-rr l$n {s r6ff"ot/S

rorl asirJl
(!31D{'{ rt

r,g: S8. &t uftXaf' r'*tst

(rolt Pqo r !'l:

:.X 1r'l' u*}llr"i
* -.t

'r,fl tu

. t it+ ij
tl

'J :t l '''''

'l'

rilt-: ,J 'l

I-lt:A{1l,l

tt(0* 1t

)

I

. .**.'a I f.t llP,tl r0rr'
I frds "titi t t (( t "1H( 3rryi,tl t.Aff

i 1!^f ( l{- (.f q f-fi'! "t

lfrl, {;t!r.'; {

, tl, ".1

t,.,7 i.i k)q{ "-'r': 'ri

-,ri :,ltir .' t'tltt

c
ytuld

{ '' ).,-1*"n e ?E{1t}"\8

F 'i^-"

^(ilrfffo)"' 
?oo#;rt}w.

it t: r

-i'/\dt(' $tu 
i{'L

'fCIu$ :i1d:;itt'f

Tr{f U t$+l [\rr c'rJ1 : Ct*
,tr8"?'

-\rLu

,r1r ty""nt
'fr l.t ?l- ?':lt nto'r "ill8lt-

t;;rr ?lt "i'$
*'r ,.}

?

*

ri

I (,1 "

r'l
J

I

t
,\.
t." t

l.

a

I

ffi

5\

ll

I

i

I

:

!

i

]

I

l
1
i

I
i
i

139



&L

70

To trifiom lt mav coftegrn. /" n^
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We, the residents of Xaka ftoad, Illai Sarek, hereby declare that we

havenoobJectiontotheoperaticnofthelcelactory,whkhhasbeen
ln operation for the past tHny-flut ytaru.
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of Grievance Cther ComPlaints

rievance lD 99e005046406

; Applicant Name tnhabitants of Kaka Road Gender

Citizen

Irrlale

Mobile I ComPlaint No' 9906644192
User TYPe

I
I
+

t

-1

i

I

I

"l

Email ld

Addrsss Line'l Nai Sarak Kaka Road Haba Kadal

#,*#*W.'.e@4Address Line2

Kashmir ValleY Division District Srinagar
Region

Pincode 190001
L

Htr*run
the grievance to the above Oepartment on the same "':l::t'

No

, 
Have You earller lo:se'{

Document

lncharge, J&K
required:
Sarak Haba
Srinagar and
the following
Srinagar
proximity. -
but also led to
exposure to'h

,nffi
nffimAttached

a

I

I

\
t'
i

I

I'
a

t
{lt!r
IIt!Il*e
llt

ti

I
fo

4
I
1

tK {

'--/F&-

Azad

i

DOB

].rl*

l#

Grievance Date 1610512A24
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Government of Jammu & Kashmir

J&K POLLUTION CONTROL COMMITEE
OF'FICE OF THE RECIONAL DMECTOR - KASHMIR

Sheilh-ul-Alam Cantpus, RaJbagh, Near Garyrnment Silk Factory, Srtnagor-lWAg
wwwjkpcc.nic.net.in 'Email: regional4Lgglorkm!@,Wgllggm, TeUfu At9+231Ig42

\,zdstrict Officer.
Pollution Control Committee,
District Srinagar.

No. PCC/ROKiLS/2024/ r& Dated. e tJS lryL1

Sutr.iect:- Report on the (ireivance Cell Complaint No. 999m50,t6ffi

Enclosed fincl lierewith a fbrmal complaint bearing No. 999SlSl[6406 received from
t{on'ble LG's Greirlncc (ell against M/s K. K Industries ( Ice Plant) at Kaka Road, Nai

Sadak. Habba Kadal. District Srinagar & pollt*ion problems in reqggct thereof. You are hereby

directed to submit a comprehensive report in tight o1'contents of the complaint u.ith clear cut

recommendation, so that further course of action in the matter can be taken aecordingly.

Matter.treated'to be as urgent.
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.r.n#!Iu.- r '' P"r'l

'.'L6,4-r-.' 4 11

*Niluwrc=Itr'

Sheikh-olk'AIa m
(email

21 uaozl

teteoatHoticft

I

CopY to:-
-/'

Distrist officer, Pollution Controi Committee' Srinaglr' for information and

submit the action 
"*u'ir,uOo" 

in the matter within notice period'1

t-__-

I
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o
K"K INIIUSTRIESIn"gu)
SSI unir Rtgisrutiorr No' O7O9O492SIPMT dated 22'OA'96

r.*L^ gu*0.-rui rialat<, $rincgur Kaehmir l9U0Ol

lirrrail : -K.kr ndusries7 I (r)gnrail'com
csII.849400?251

941900?25 I

/

Worthy Ilegional Director'
I i\, K- P; t ! | t i- itr t t (ir t rt i rr-rl Comrvri t tet,
irashmir, Srinrig,ar.

$r,rbjcct:- iieply cum compliance on behaif of applicant undersigped to

nr,,u_]..'-; 
";il:;--;id;- i**.,*o r,r'<ie' this office No.

I'CC/ROK/Ls/t'u ttzAiqT+oq 9+ .*l"it 25'0s'2024 received

ir', irr.,,t"'t*ig'''"'t n''t 'i6'r' 6o' of May' '2024'

l(i:,1;i'i:i.i i.1 ))li .

'i'hr: aippiit:?:rnt rnost humbly submits the reply 7 compliance which reads

rr,s r_tnder:_ 
tt rnost numoly sLlul,rrn Lrru rL'I/rJ / vv-'-r+-_.-- - 

tcrqr-gg

'1. Tlrat ir, rt'irlv to tlic noticc datecl (supra) thc undersigneit most humbly

sui;miis rhtir i htrve applieri in tir"".-rrv the modc r:f on-line to t].is office

illf(.}Li.{rl tiiii: iil"thu ''lrng vu:' Online 
_C.,,.,*,,t 

Manageme$t &. Mgnitoring

ri1,e1gr, rr. Otj-OS-2024. A 1,hot.stailop, of said O1-tine aclmowledgement is

;,iufr(,xtci iit:rrtrvrt.h lor k.rnri perusai o1'your gr.lodsell'.

,.!. .l.haL rl:r; uniL is fornally regittercd rvith the Directorate of Indusfiies &

3iiriii,r,l.ic,r uiiilt-i' No. 070904928/f'fnff datecl 22'O8'96 (copy whereof is

r:n<.:loscri ibr kirrcl purusal t'rl'your g,oodsell)'

.l ..t.l-[ri llit: ur:it is hirving Liclyam Registri'rtion No. UDYAM-JK-2]-O015027

rirrtcri :n-(^i-2O22 r,r,irh tirc ()ovcrnmcnr ot' India Ministry oi MiCrO' Sm ail

rrrril I\,1er lir 1ru I')ttlr.l'prisr-s. (Copy .',1p165r'{l)'

-1. '['l"tar rlit' urrit is tin5, in its nature ancl is proclucing /rnanulircturing lc9 slabs

sint:c i;,rst 35 3rears n"nrJ is not a trig unii''which "i*utu 
any sort bf pOllution

heillllr iruzat'rluus or pollulcs the air, witter (cnvironment];

ri. 'firat ;rr:r r-rlriiv rhe compiainant ha.ppens to be the brother of the applicant and
lras rlevr.lr;nr.rl nr.:rsonril vendr:tlil ,lnd gnrrtge agerirrst the applicant hecause of
thc !rrr:r th*r the scicl cr:nrphinant is keeping an evil eye on some property of
ili,:;,irg;li,-.rlii ai'itl ihrlt is wlry the complainani has filed thc instant fal$s,'
iiivr;ious iirrti t:un<.:ocrerl corrplaint agAinsl the applicant in order ttl gain

Lu caus() wronglul loss to t.he applicant.

t

,
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ti. '1-5*1 ii:r: i.i11i1 j$
stili r].rr: said scr_
the rnstant talse

With Regards,

l)irtcci: 12.$o,,2024
Farooq
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LiFE
trririr rem

Govcrnrncnt of Jammu & Kashmir
J& I{ P0 LLUTION' CONTROL COMIVITTEE

OU['ICI! O!''l'IIE REGIONAL DIRECTOR - KASHMIR
,Slrcil;]t-ul-illan C'untrtus, llajbagh, n,.ur Got'crnnftrt ,lilk Factor.v, Srinagar-lg000B
1t'ty1v-j$pgt1.irt llttt;til: ntgiottolrlyg9gLknrQg111cy!!_suln, l'eltfux 0t94-l,tt t842

><><

No:- PClCiltDlUPS/2}24l 440-441 Dated:- 24 -A6-2A24

SLrbjcrct:- Closure liormat ol'M/S KK Indusrries (Ice Plant), Kal:a.Road, Habba
I(adak, Sr.inagar.

Sir.

I(indl1, find attached herewith the Closure Formar
11,-:e Piant), I(aka ltoacl, Habba l{adak, srinagar furnished by
Sl.irlagarfbrinforrnatiorrlnc1frrrthercouISeofaction.

lvlember Secretary

JK, Pollution Control Committee
Janrmu '

L*r.r,-

J";,

of IWS KK Indusrries
Distrrcr :Oflice, PCCI

Yours fa thfully

r, PCC
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,r"-h l?+l&3s'
:- Stq-D 6-tq.

Revised Closure Order F

ud.acrc.r".>'tt;'"''aJll'\i

-<'Name '
rrait

ortJtte ,rf ihc (j<lurt

l*lr li.' :l':idfi!

a{Gr ucvr

Date
insPection'
Naxre of

SPCB

of Office file No- and titlc

etc.

f,t

ilhm
'JI

lt

Officer

g,blr)

{.rFrlBlL

\

6qf {

:$*..|r+'d#

4
1

i
of

/ Inc,hargeproPrietor CategorY of unit

OrangeRed

?{

Large

A

IvlediumTinY /

Small

'/

L2
11

No. andearlier
N

5,15jpdige, if Yes

I

rnlrlteWhethcr
ofire

fignatory
o{ the

ra. r *rt*1il)ryi$

,1,,i

i

i

I

status /Sr

number of tltc

,TS tI
(;rtirl

iteco,tttnttt tl;r

p..#,+tJ

( y';'{'u"'

r\&,,

It

"t

)

Status of the

Consent

1
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t

.mk gol",l*::t of lammu & Kashmir

fiffiffi J &KFollution control Board
WFY office of the Regional Director Kashmir
Ffo she ikh-utk-Alom comp!ex, Rajbogh, neor Govern,ment silk Foctory, s-rinagar-790008

rvwvlftlrcb.111113 (email: reglonaldjfe-qfgts![@'B!0al'cS!D) (Tel 0194-21359lUtelefax 2311842)

District Ofiicer,
Pollution Control Board,

Srinagar.

No: SPCB/ROK/LS/2024 | 5f

subject :- Reply to Legal Notice.

Enclosed hererryith reply to tlre Legal Notice submitied by Mohammad. Farooq

Proir; of tt1/s K.K.lndustries at t<aka RoaO ruai Sarak Habba kadal, Srinagar' You are

cjireteo to verify the clalnt of the r.rnit holder after spot irlgPection and submit your

repc,rt r,rrtirin 10 days along with the cOnsent status of the Unit,

as above
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al

Jammu and Kashmir Pollution control committee
Parivesh Bhavan, Forest ComPlex
Transporl NaEar, Jammu. 180 006

Silk Factory Road
Raibagh, Srinagar, 19q 008ll

Tel - 0191-?4?6927: marl - memberseerelaryFspcb@gmail corn

Subject: Closure of K K Industries (Ice Plant) Kak Raod, Nai Sadak Habba

Katlal- District Srinagar

Order No.
Dated

\3b lx Pcc of za24
D*lay /zaz4

Whereas, Whereas, no activity having bearing on environment can be set up or put in

operation, without the prior consent of the Pollution Control Committee as warranted under

Section z1l26 and Section 21 of the Water (Prevention and Control of Pollution) Act

Lg?4 and Air (Prevention and Control of Pollution) Act, 1981 respectively and;

Whereas, Ice plant is categorized as Orange Category activity on the basis of

pollution potentiai, for the purpose of seeking the consent from the JK Pollution

Control Committee and;

Whereas, Ice plant under the name and style of M/s K K Industries (Ice

plant) Kak Raod, Nai Sadak Habba Kadal- District Srinagar is in operation in

flagrant violation of above said requirements of law without obtaining consent from

the J&K Pollution Control Committee, and operation of the ice plant in its present

status can prove detrimental to human health and environment and;

Whereas, pressing complaints against the operation of the ice plant have been

received from LG's Grievance Cell, which have been verified at site as genuine and;

Whereas, fresh inspection was carried out by the Divisional Officer, Pollution

Control Committee Srinagar on 2o-oS-2a24, reporting that the status of the ice plant

remained unchanged. Regional Director, Pollution Control Committee Kashmir

confirmed the inspectinn report of Divisional Officer, PCC Srinagar and accordingly

recommended it for closure and;

Whereas, the ice plant in question cannot be allowed to operate with above

status as the operation can prove detrimental for human health and environment

besides being in flagrant violation of Iaws governing environmental protection.

*b,"t-
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Now therefore in exercise of powers vested with J & K Pollution Control Board

under Section 33 (A) of Water (Prevention and Control of Pollution) Act, rg74 and

Section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the fqllowing

directions are hereby issued:-

i. Deputy Commissioner/ District Magistrate, $rinagar is directed to close down
the Ice Plant of Mr. Moharrrmad Farooq Matta under the name and style of M/s
K.K. Industries {ice Plant) Kaka Road, Nai Sadak, Habba Kadal- Srinagar
immediately.

ii. Dfrector Indusfries and Cornmerce, Srinagar is dtrected to deregister the Brick
Kiln, if registered.

iii. Execufive Engineer, (KFDCi) Elecfric Division, Srinagar is dfrecfed fo disconnecr
fhe electric supply to above said ice plant.

iv. Executive Engineer, PHE, Srinagar is directed to disconnect the water supplll
to the above said ice plant.

v. Mr. Mohammad Farooq Matta, Prop. M/s K,K, Industries (ice Plant) Kaka
Rnad, Nai Sadak, Habba Kadal- $rinagar is directed to cease the operation of
the unit forthwith.

Issued with the Approval of CompetentAufhorlty.

06&bk-
rtf3ingh),JKAS(Ghansha

Member Secretarv
,.:,1

J&K PCC
No:- JK PCBILSK/f SofB4zlzo:.4
Dated:-D lar/zozq
Copy to the:-

hsq*\\:

\rl.

ii.
iii

Deputy Commissioner/ District Magistrate, Srinagar for information and necessary
action.
Director Industries and Commerce, Srinagar for information and neces$ary action,
Regional Director, PCC, Kashmir for information and follow up action within a
fortnight.
Chief Engineer, Kashmir Power Distribution Corporation Ltd. (KPDCL), Kashmir for
information and necessary action.
chief Engineer, PHE Kashmir for infclrmation and necessary action .

Executive Engineer, (KPDCL) Electric Division, Srinagar for information and nece$isary
action.

vii. Executive Engineer, PIIE Division, Srinagar for infbrmation ancl necessary action.
viii. Divisional Officer, PCC, Srinagar for information and with the direction to follow u1:

and get the closure order implementecl through District Administration.ix' I/c web site Poliution Control Committee Jammu for uploacling tl-re closure orderx' Mr Mohammad Farooq Matta Prop. M/s K.K. Industries (ice ptant) Kaka Road, Nai
Sadak, Habba Kadal- Srinagar fclr compliance.
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Goverttment of Jtrtnnlu & l(ashmir

J&I( I'OLLUTION CONTITOL COMMITEE

i*11;'ush"ikh',:::,,:,'.#;fi },;ff ''T*i:)':fi ?)-;:;?XY;3:F::-1e0008
wwwiLUlcbja Entctil: 

'ngion'ildi'u'to'kn"(Qllall!9ru' 
T'el/tax 0194'2311842

L--Th" Member secretarY,

J & K Pollution Control Committee,

Jammu.

No: pcc/RoK/Ls (NGr) tzozlt bT*Llo Date:- /B I o t 
| >o>s

subject: - Appeal No.3412024(l.A.No' 43612024)M/s I('l(' lndustries (lce Plant)', Kaka Road', Nai

Sadak,Habbal(adal,SrinagarV/sUnionTerritoryofJ&K&Ors"'

Sir,

The afore-titted Appeal is filed under section-l-6 of the NGT Act' 2010 by one sh'

IVtohammad Farooq, Proprietor ol M/s l(.K.lndustries (tce Ptont) before the Hon'ble

National Green Tribunal whereby, the Appellant, in addition to quashment of the irnpugned

order bearing No. 136 Jt( pcc of 2024 dated 22-07-2024 issued by the Respondent No' 2

(Member Secretary, JI(PCC) against operation of the afore-said unit is inter alia seeking

direction against the respondents to allow operation of the unit in question under "Green

category" at the specified location, and if found necessary, the Appellant be grant

permission to relocate the untt to another industrial area' The Hon'ble NGT while

considering the entire matter has directed the respondents particular Respondent No' 2 to

produce the original record leading to the passrng of the order impugned and file the

response/reply in the matter atleast one week before the next date of hearing fixed on

07-02-20?5 is apparent or1 perusal of the Notice doted 20-72'2024 (copy whereof is

enclosed herewith) issued by the Hon'ble NGT. Accordingly, the instant case is hereby

submitted for further course of action required in tire matter please' The petition copy and

:ase related documents are also enclosed'

ss Regio

L, a
Copy to:-

t. ALO, JK PCC, Srinagar for information and necessary action

rLtl{)(w>

!&il"""^r-
>1 . I ^\--

/-*1t'
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BEFORE THE NATIONAL GREEN TRIBT.INAL

PRINCIPAL BENCII, NE\M DELIII

APPEAL IYO. 2024

IN THE MATTER OF:.
IWS KK Industries (Ice Plant)

Union Territory of J&K and Ors.

M.A. NO.

lj!-ersw
Appellant

.Respondent

It(A)
WITH

l"t-
11-', (An application for Ex-Parte Stay)

PAPER BOOK

ADVOCATE FOR T}IE APPLICAI.IT: ANILENDRA PAI{DEY

2024Y
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BEFORE TT{E NATIONAL GREEN TRIBT'INAL

PRINCIPAL BENCII, NEW DELHI

APPEAL NO. 2024

INDE.X

Ivt/S KK Indushies (Ice Plant)

ltersus

Union Territory of J&K and Ors'

COMPILATION -I
Particulars

Memo of PartY

List of Dates & Events

Appeal with aflidavit

Ipp"uffile$ ,Pnder";
Copy of order dated:22

Sr. No.
1.

Sr. No.
1.

2.

3.

4.

....Appellant

..Respondents

Pg. No.
1

2-3
4-21

Pg. No.

24-26

27-67

71,

'12-15

2.

3.

4.

.07.2024, Order No' 136 JK 22-23

PCC of 2A24 Passed bY no.2

Particulars

AnnPxpre A:t:
Copy of Relevant Portions of 'tlassilication of

Industrial $ectors into Red, Orange' Green and lifihite

iategories", issued by Central Government'

S-nqP.xurP S-?r
Copies of the applications as ars-o NOC issued in

favour of APPellant

Annexure A-3:

Copy of ComPlaint'

&nneT,ure A:4:
Copy of a show carrse notice dated:25'0 5 '2024'bearing

i ll* PCC/ROK/LS&N- 1/2024/403-09'

68-70

5

Copy of the reply of the- Show cause NoticE

dated:25-0 5-2024, U""'ing No: PCC/ROzuLSILN-

112074t403-09 and also the receipt thereof'

I
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6. Annexure A-5:

-

Copy of the reply of the Show cause Notice and also
the receipt thereof,
Anneture A-72
Copy of the undertaking so submitted beforc the
respondents

Annexure A-8r
%

Copy of Writ Petition (Civil) bearing No. I593/2024.
Annerure A-9:

-

Copy of order dated:24.07.Zl24passed by Hon'ble
High Court of Jammu & Kashmir and Ladakh at
Srinagar in WP(C) bearing No. I 5g3t2OZ4
Vakalatnama

Through

7

8.

9.

76-77

78

79-97

98-101

14210.

Place: New Delhi
Date ill frVzA?4

0..$*Y
Applicant

W
Anilendra Pandey

Counsel for the Applicant
C-32, Gunrdwara Road,

B & C Bloch
Vikas Nagar Ext., Uttam Nagar,

New Delhi-l10059
Mob. No. 9868259532

Email:apandeyadvsct0rediffmail.com
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**Hrygx&mm^n"
20i24

APPEAL NO.

INTEEMTTTER.pFi.
M/S KK Indr*ies (lct Pbnt)

Througb is ProPriaor
Motrmrmad Farcoq

R/o- Kska Roa4 Nai Sadalq Sritr"g'r
Applicant

r. union raritorY "l'qK 
r|ro$ff:tfh"fth

Dircctor J&K Pollution Cont

ot-nt"t' C"rpt""' Rajbastt' Sdnagat'

er"tif , t"*i*ilait*t"*mr@gEail'com .

,. il;;S."*t tY, J&K Pofuion cotrtrol
-' -S"otd. 

ft 
""P"tr 

Nagar' Narsd'
ffi l,il-"il[i, r'Af, m comPloq Rdbssh'

Srimgr
il*i, mcr*.sccraaryjkslc@gnait'com

3. Dircaor Indusbies & Commence' Kasnmr

Sanat Ghar, Bemina
srinagar l(ashmir' I 900 I 8

irrr"iit aitotot'i'dusties@ikgov'in
4- DePutY Commissioner'" -a"L xi*^ comPloq TankiPora'

Stins*a-I90001
Erniii Id: dscgr'jk@ric'in

t. ilfi,t d;Lilrrocq n""olc Division'

Jahaneh Chofllq Srinigtr
Fmait: :ccndstdl @gnailcom

6. Execttive Engincer' PHE

l{azri Bagh Srinagar

XenPhecitY I @gmail'com

Versus

Thmuglt

Rcspondmts

enilendra Pu&Y
Counscl for dre APPlicot

C-32' Gunrdwara RooA
B &C Bloclq

\fik^sNrgsrnld',|ffi,Tff;

Mob' No' 986t259532

Email:aoandeyadvsc@redifrmail'com

PlGl'lcrtDCH
Dxrr.: I DO24

I

0,s,nt
Appellant

W
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SYNOPS$
That the present Appeal is being filed to quash the impugned order no.

136 JK PCc of 2Q24 dated:22.07.2024 issued by respondent no,2; seeking

direction against the respondents to grant permission in favour of the

Applicaot to continue operating the ice plant, in accordance with the Green

Category norms and environmental regulations, and if found necessary, grant

permission for the Appellant to relocate the unit to another induskial area

within the specified timeframe, in accordance with the undertaking previously

given by the Appellant. '

LIST OF DATES

22.07.2024 the respondent no.2 passed an order
bearing order No. 136 JK PCc of 2024 against the Appellant Firm
for closure of the unit.

That on dated:22.07 .2A24

48.a5.2024 order to have renew of the license applied
issuance of consent to operate vide Application No.46z4z6}
under Green Category but no action was taken..

That, the Applicant in

.06.202429 made an application under application
No.4740996 under Green caregory and submitted all the
documents including copy of valid DIC registration certificate,
Land revenue pipers, udyam certificate, project report and site
plan and the requisite fEe was arso paid- The Appellant also
submitted Noc which was received from the residents of the area.
As already zubmitted that the arnmonia gas used in the ice factory
is the same gas used in local refrigeralors and freezers as such the
ice unit run by the Appellant falls under "Green category as
delined by environmental regulations, indicating minimal
potential for pollution and a generally environmentally benign
nature.

The Appellant again

42.05.2024 complaint unitaThat, filedwas the someagamst Appellant by
on thep€rsons thethatground ofrapid ammonia andusage itsgils

s..s*Y
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Thatearlieralsoacomplaintcametobefiledagainstthe
AppellantunitbysomedisgruntledpersonsthroughGrievance
cell and in this connection, the Pollution control Board replied

that the ,,Unit comes under Green Category Qeast polluting unit)'

but also

complications

issuescaused respiratorynothas onlyleakagefrequent
residentstheilmonghealthsenoustoled

devices or measures as required

Conffol of Pollution) Act, 197

Control of Pollution) Act, 1981'

complaingsubmitted
bearingnotice

rmitthereinstating
withoutoperation

llutionwithout

strowathefollowingisitThat respectfu[lY
No:theto Appellant,issuedrilrascause
the25-05-2024 bydated-091202414a3IPCC/ROK/LS/LN orcstablishedbenothatNo.2,respondent
theofconsentvalidandthe mandatorylnput

controlandttee poproperCommiConffolonPolluti
andaterWrthe (Preventionunder
andAirtheand (Prtvention4

25.05.2A24

submittednotice,
thereinstating

requisitelied
toringOnline

toa vreplthetheto AppellantmThat, response
hadthethat Appellantnoticcause g,showthe
thethroughconsenttheform.annerartrapp

08-05-2024SMoni& ystem
Consent Management

the acknowledgment.ofaand photocoPYprovided

r2.06.2024

order.

PetitionWrit

impugnedagainstSrinagar

afiledthe0723 .2024, appelIantdatedonThat
Jof alnmuCourt'bleHon Hishtheb,4 efore5I 931202oNbearing

the presentatLadakhandKashmir&

23.07.2024

petition
bearing

Nation

in wP(c)Court'bleHon Hishthe.202424.07datedonThat towith liberlythedismissed59312024,Io.N
Tribunal.Greenthebeforean appealprefer

24.07.2024

Appeal.Hance, the present

,. i.r'"'{{
.tr,l'.\
,q*

can

timely
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BEFORE TIIE NATIONAL GREEN TRIBTINAL
PRII\CPAL BENC}I, NEW DELIII
APPEAL NO. 2024

IN TIIE MATTER OF:
IWs K.K. Industries (Ice Plant)
Through its Proprietor
Mohammad Farooq
R/o. Kaka Road, Nai Sadak, Srinagar

Versus
I. Union Territory of J&K through, Regional

Director, J&K Pollution Conhol Board, Sheikh

- ylAluu Complex, Rajbagh, Srinagar.
2. Member Secretary, J&K pollution Control

Appellant

Respondents

3.
4.
5.
6.

Board, Transport Nagar, Narwal,
Jammu/Sheikh ul-Alam Complex, Raj bagh, S rinagar
Director lndustri"s & Commerce, Kaihmir, Srinafar
Deputy Commi ssioner Srinagar,
Executive Engineer (KPDCL) Electic Division, Srinagar
Executive Engineer, PHE Srinagar

s,.,$*Y
Appellant

Through

W
Anilendra Pandey

Counsel for the Applicant
C-32, Gurudwam Road,

B & C Block,
Vikas Nagar Ext., Uttam Nrg*,

New Delhi-l10059
Mob. No. 99692 S9S3Z

E*dl,
Place: New Delhi
Date :17 /08 lZO24
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I

TRIBUNAL ACT.2O1O

I. Particulars of the cause of action, for which the application is made:-

That the present Appeal is being filed under section 15 of National

Green Tribunal Act, z0t0 to quash the irnpugned order no. 136 JK PCC of

2CI24dated:22.0 7.2A24 issued by respondent no'2; seeking direction against

the respondents to grant permission in favour of the Appellant to continue

operating the ice plant, in accordance with the Green category norms and

environmental regulations, ffid if found necessary' grant pennission for the

Appellant to relocate the unit to another indushial area within the specifiod

timeframe, in accordanoe with the undertaking previously glven by the

Appellant.

2. Jurisdiction:-

TheapplicantdeclaresthatthesubjectmatteroftheinstantAppeal,

against which he wants redressal, is well within the jurisdiction of this Hon ble

Tribuoal. It is to submit &at respondents are under territoriar jruisdiction of

this Hon,ble Tribunat. It is to submit that after retiremeht appellant is living

in Srinagar at the address given above'

3. Limitatio-lt'io" 
nr"rent Appeal is being filed seeki"g 

1 
d*ection to the

respondent to grant permission in favour of the Applicant to coutinue

cperatingtheiceplan!inaccordancewiththeGreenCategorynormsand

I
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enYironmental regulations. It is to submit that cause of action is still in
existence that till now

the respondents have not granted permission to the Appellant to continue

operating the ice plant which they should and since cause of action is still in
existence, the application is filed well within limitation period as prescribed

for the same.

4. Factr of the case:-
4.lThat the Appellant is a domicile of Union Territory of J&K, as such,

is in law competent to rnaintain the present writ petition before this
Honble court for the enforcement of his legal, firndamental and
statutory rights guaranteed to hi,rr under the Constitution of India and
rules framed there under.

4.ZThat, the Appellant Firm comes under Green category of
Classification of Industrial Sectors for which no prior permission of
the respondents required however, the respondent no.2 passed an
orderto olose the unitwrongly considering the unit in orange category.
Copy of Relsvant Portions of u'Classification 

of Induskial Sectors into
Red, orange, Green and white categories", issued by cenhal
Government is annexed hereto and.marked as Annexure A-r.

4.3That, the Appellant is aggrieved of order No. 136 JK pcc af z0z4
dated 221a7/zaz4, as the same is not in accordance with law and has
been issued without providing the Appellant an opportunity to be
heard. The order has besn passed in vioration of the principles of
natural justice, particularly the right to a fair hearing, as enshrined

$irr"F'{
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under Article 14 of the constitution of tndia' The Appellant asserts

that the closure of the ice plant, disconnection of elrctricity and water

supply.andderegiskationoftheunithavebeendirectedwithout

pmpBr notice or aa opportunity to present his case' This abnrpt action

has caused significant financial loss and operational disnrption to the

Appellan!whohasbeencompliantwithallenvironmenhlregulations

atrd was willing to take corrective measures as required' hence the

petition' 
ollq.rt has heen ot dng a re$istered unit

4.4That, the Appetlant has been operating and runn

of ,ice plant" for the last 35 years for manufacturing ice slabs and

having been established decades back after due approval and

permissionoftheCompetentAuthorityandprescrrtlyisbeingrun

under the license issued by the competent authority in his name' The

unit operated by the Appellant fatls under the "Green category" as

define by environmeotal regulations, indicating minimal potential for

pollutionandagenerallyenvironmentallybenignnature.Industriesin

this categoryhave low environmental impacts and are subjectto fewer

regulatoryrequirementscomparedtothoseintheorangeorRed

categories, which have moderate and high pollution potential,

respectively'AsaOreencategoryunit'theAppellantsoperation

bencfitsfromsimplifiedconsentproceduresandistypicallynot

subjected to stringent dnvironmental clearances or comprehensive

pollutioncontrolmeasurEsmandatedformorepollutingindustries.

Ttis classification makes the unit's adherence to sustairable practices'

minimatenvironmentalimpact,compliancewithessential
envirormentalstandards,andcommitmenttomaintainingalow

ecological footPrint'

d['
l1

,:l:l 
" 

r. r.o.-l t
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4.5 That, the respondent Pollution control Board, which has been

assigned with the task and responsibiliry of ensuring of compliance of
Pollution Conhol norns and guidelines and vested with the powers of
issuance of Noc. The Appellant ensures proper oompliance of the

pollution norms and upon exprry of the pollution certificate, has

applied for the renewal of potlution certificate from time to time.

4.6That, the Applelant in onder to have renew of the licence applied

issuance of consent to operate vide Application No.4624269 under

Green category but no action was taken. TheAppellant again made an

application under application No.4740996 under Green category and

zubruitted all the documents including copy of valid DIC registation
certificate, Land revenue papers, Udygmcertificate, project report and
site plan aad the requisite fee was also paid. The Appellant also
submitted NOC which was received from the residents of the area. As
already submitted that the ammonia gas used in the ice factory is the

same gas used in local refrigerators and freezers as such the ice unit
run by the Appellant falls under "Green category as defined by
mviro"mental regulations, indicating minimal potential for pollution
and a generally environmentally bemgn nature. Copies of the
applications as also Noc issued in favo'r of Appellant are annexed
hereto and marked as Annexurc A_2.

4.71\at, a complaint was filed against the Appellant,s unit by some
persons on the ground that the rapid usage of ammonia gas and ie
frequent leakage has not onry caused respiratory issues but also led to
serious health oomplicatious amorg the residents. It is zubmitted that
the signatory ofthe lomplaint are thosepersons who had alreadygiven
Noc iu favour of rhe Appe[ant. copy of compraint dated:O z.0s.zo24
is nnno(ed hereto and markcd as AnnexureA_J.

\rt"V.|

\i
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4.gThat, it is respectfully submitted following the complaint, a show

causenoticewasissuedtotheAppellant.beariugNol
PCC/ROK/LS/LN-I/2 ff,fri403*09 dated 25'05'2024 by the respondent

No.2, stating therein that no unit canbe established orput iu operation

without the mandatory and valid consent of the Pollution Control

committee and without proper pollution conffol devices or measures

as required under the water (Prevention and control of Follution) Act'

lg7 A,and the Air (Prevention and controt of Pollution) Act' 1 98 I' The

notice alleged that the Appticant was operating the ice factory within

a residential area without valid consent and without proper pollution

control rn€asures, in violation of the aforementioned laws' The notice

firrther cited section 15 0f the Environment Protection Act' 1986' and

directed the Appellant to shorv cause within 15 days as to why the

proposedaction,includingthepotentialclosureoftheunit,shouldnot

be taken. Copy of a show cause notice dated:25.05,2024,bearing No:

PCC/ROK/LS/LN-1/2024/403-09 is annexed hereto and ma*ed as

Annexure A-l[.

4.gThat, in response to the notice, the Appellant submitted a rePly to the

show cause notice, stating therein that the Appellant had applied in a

timelymannerfortherequisiteconsentthroughtheonlineConsent

Management&MonitoringSystem0s-05-2024andprovideda

photocopy of the acknowledgment. The unit is formally registered

withtheDirectorateoflndusnies&Commerceandpos$essesudxam

RegistationwiththeMinistryofMicm,smallandMedium
Enteqprises.Theicefactoryisasmall-scaleoperationthathasbeenin

existencefor35yetrswithoutcausinganypollutionhazardousto

healthortheenvironrnent.TheeomplaintlodgedagainsttheAppellant

ismotivatedbypersonalvendettafromtheAppellant'sbrother,aiming

tocausewrongfulloss'Theiceunitdoesnotposeanyhealthhazards,

. 'lr.ll"'{'

ih.tt"
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and operates only during certain months of the year and all mandatory

safety devices have been installed and permissions from relevant

authorities have been secured and as such withdrawal of the notice.

copy of the reply dated: n.a6.2024, of the show cause Norice

dated:25. 0 5 .2024, bearing No : pcc/RoKlLslLN- 
1 /20 24 I 403 49 ad

also the receipt thereof, is nnnexed hereto and marked as Annexure
A-5,

4,10 That, the Appellant was directed to submit an affidavit at the time of
filing application for consent, with the undertaking that in case the unit
is not found feasible as per nonns, of Pollution Conhol Board, the
Applioant shall shift the unit after 60 days to any other induskial area.

copy of the undertaking so submitted before the respondents is
annexed hereto and marked as AnuexureA-6.

4.11 That, earlieralso a complaint came to be filed against theAppellant,s
unit by some disgruntled persons through Grievance Cell and in this
connection, the Pollution control Board replied that the "Unit comes
under Green category (least polluting unit). The unit holder has
applied for online consent and has.submitted an affidavit where under
he has undertaken that he will shift the unit to some feasible site within
a period of hvo months. copy of the reply so submitted by pollution
conrol Board in response to the complaint file4 on Grievance cell,
is annexed hereto and marked as Annexure A_7.

4.I2 That, the Appeflant states and submits that he has provided alr the
requisite documents to the respondents, incruding the Noc from the
Srinagar Municipal Corporation, the registration certificate from the
Directorate of Industries and commerce (DIc), and reports from
various field agencies and other documents. Despite fuuilling ail
[ecessary documeutation requirements, the respondents have frailed to
duly consider these submissions.

$r.'F"t
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4,13 That, the Appellant further submits that the months of June' July

August, and Septernber constitute the peak season for thc production

of ice slabs, and consequently, the unit operates primarily during these

fourmonths.Theclosureoftheunitduringthiscritiealperiodhas

inflicted severe financial losses on the Appcllant'

Moreover, the respondents have not taken iuto accouat

thedetailedreplyfiledbythefupellantintesponsetotheshow

causenotice.Noopportunityforahearingwasprovidedtothe

Appellant,whichisagrossviolationoftheprinciplesofnatural

justice. The decision to close down the Appellant's unit appears

tobebasedonafabricatedcomplaintandwasmadewithout

reflectinguponorconsideringthesubstantivepointsraisedinthe

Appellant,s reply. The closutt order was issued abruptly and

directly,withoutaddressinganyoftheAppellant'sjustifications

or the merits of his case'

The petitioner also undertakes to shift the unit to

anotherindustrialareawithin60daysshouldtheunitbefound

non-compliantwiththerequirednorrns.TheAppellantsubmits

thathisunitcomplieswithallenvironmentalregulationsand

posesnohazardorspollution'asitfallsunder'theGreen

Category indicating minimal pollution potential'

4.I"4That,aninspectionallegedlyconductedon20.05.2a24claimedthat

the ice plant remained unchanged' Howevern the Appellant had no

knowtedgeofthisinspecti6n,wasnotinformedaboutit,andnoofficer

orofiicialvisitedthesiteaftertheAppellanthadappliedforthe

necessarypermissions,Therespondentsproceededwiththeclosureof

theunitwithoutprovidinganypriorinformationtotheAppellant

,' frt"dY
,\{t"o

I
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It is pertinent to note that the area where the Appellant's

unit is located is a commcrcial zone, housing various

cstablishments such as hotels, gaxagcs, and other industriat units.

This fact further clears the arbitrary nature of the respondents'

actions in closing down the Appellanfs unit
4-15 That on dated:23,07 .2024, the applicant filed a Writ Petition bearing

no. 159312024 before Hon'ble Hig[ Coun of Jammu & Kashmir and

Ladakh at Srinagar against the present impugned orde4 however on

dated: 24.07.2a24 the Hon'bre High court in wp(c) bearing No.

1593/2024. dismissed the petition with liberty to prefer an appeal

before the Nation Green Tribunal under law.

copy of writ Petition (civil) bearing No. l5%/2a24 is

annexed hereto and marked as Annexure p-9.

Copy of order dared:24.07.2024 passed by Hon'ble High
court of Jammu & Kashmir and Ladakh at srinagar in wp(c)
bearing No- 1593/2024 is annexed hereto and marked as Annexure
P_r.

5. Grounds for reliefs (r) with legal provirionr, if any:
S.lFor that the Appellant Firm comes rmder Green category of

Classification of Industrial sectors for which no prior permission of
the respondents rdquired however the respond,entpassed an ordEr to
close the unitwrongly considering ths uuit in orange category.

5'2 For that in case of any eventuality, the appellant has written v,arious
notices to flre respondents regarding the same which were

wered by the respondents.

5'3 For that the actions of the respondents is apparentry marafide and
requires interference of this Hon,ble Tribunal.

$r"$sY
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5.4For that, the impugned order No. 136 JK PCC of 2a24 dated

22/0712024 has been passed without providing the Appellant an

opportunity to be heard, thereby violating the principles of natural

justice. The right to a fair hearing is a fundamental principle under

Article 14 of the Constitution of lndia. The abrupt closure of the

Appellant's unit, withoirt proper notice or all opportunity to present

his case, is unjust and arbitrarY'

5.5 For that, the Appetlant has submitted all necessary docurnents,

including the Noc from the srinagar Municipal corporation,

registration certificate from the Directorate of Industries and

Commerce (DIC), reports from various field agencies, and other

relevant documents. The reqpondents have failed to duly consider

thesesubmissions,whichreflec*alackofduediligenceand
procedural fairness'

5.6 For thar, the closure of the Appellanfs ice plant during the peak

season of June, July, August, and September has caused significant

financial losses and operational disruptions. The unit operates

primarily during these four months' &d the abrupt closure has

inflicted severe economic hamr on the Appellanl

5.? For that, the respondents acted on the basis of a complaint without

conductingaproperandthoroughinvestigation.Theclosureofthe

Appellant,sunitwasordered,withoutvalidatingtheauthenticityof

thecomplaintortheevidencepresented]Therespondentshavefailed

toapplytheirmindtothefactsandcircumstancesofthecase.The

decisiontoclosetheunitappearstobemechanicalandarbitrary,

withoutproperconsiderationoftheAppellanfscompliancewith

environmental norms, the minimal pollution potential of the uniL and

theadverseeconomicimpactoftheclosure.Itisapttomentionhere

, 'l3;.''t1
,li r i.'
i, til _
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that a previous complaint filed through the Grievance cell was

resolved in favour of the Appellant, with the poltution conbot Board

acknowledging that the unit falts under the Green category,
supporting the Appellant's claim of compliance with all
environmental norur and regulations.

5.8 For that, the action taken by the respondents is disproportionate to

the alleged non-compliance. Even if there were any minor lapses, the

respondents should have provided an opporfunity for the Appellant
to rectiff them rather than ordering an immediate closure, which has

severe frnancial and operational repercussions- The lnpugned order

seems to be influenced by extraneous considerations and bias,
particularly the personal vendetta alleged by the Appellaur such a
prejudiced decision cannot be sustained under law and violates the
Appellant's right to a fair and impartial administative process.

5.9 For that, the respondents failed to consider mitigating factors such
as the Appellant's long history of compliance, the minimal
environmental impact of the ice plant, and the Appelant's winingness
measures.Ignoring these factors reflects a lack of balancedjudgment
and fairness in the decision-m"king process. It is submitted ttrat the
closure order contradicts the governmentpolicies aimed atpromoting
small-scale industries and sustainable industrial practices. The
Appellant's ice prant, being a Green category unit, aligns with these
policies, and its closure weakens the government,s efforts to support
environmentally compliant and economically viable industrial units5.10 For that, the Appe[ant has shown readiness to rerocate the
unit if necessary by submitting an aftidavit and has undertaken to
shift the unit to another industriar area within 60 days if found non-
compliant with pollution contror norrnvenvironmentar norms. This

$l'.T*'Y'
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willingness to cooperate andtake corrective actions should have been

consideredbytherespondentsbeforepassingtheclosureorder,

thereby pmviding a pathway for reha\ilitation rather than punitive

measrlres.Theallegedhealthhazardsfromtheuseofammoniagas

areunfounded,asthesamegasiscommonlyusedinhousehold

refrigeratorsandfreezers.TheAppellanthascompliedwithsafety

standards, and there is no immediate health risk posed by the

continued oPeration of the unit'

5.llForthat,theprocedurefollowedbytherespondentsinlssuing

the closure order is riddled with inegrlarities' including lack of

propernotice,failuretoprovideafairhearing,andnon-compliance

wit}rstatrrtoryrequirements.Therespondentshaveexercisedtheir

powerinanarbitraryandcapriciousmanneradequatejustificationor

adherencetotheprinciplesofadministrativefai,rnessandjustice.

Suchartitraryuseofpoweriscontrarytothenrleoflawandneeds

to be rectified by this Hon'ble Court'

5.12 For that, the respondent's decision to close down the

Appellant's unit apPears to be based on a fabricated complaint'

atlegedlymotivatedbypersonalvendettafromtheAppellanfs

relatives.Ttrecomplaintlacksmeritandshouldnothavebeerrthe

basisforsuchadrasticactionwithoutthoroughinvestigationand

considerationoftheAppellant,sdetailedreply.Thoughthe

Appellant,sunitfallsundertheGreenCategory,indicatingminimal

potentialforpollution,theunitcomplieswithallenvironmental

regulationsandposesnohazardouspollution.TheApplicanthas

undertakentoshifttheunittoanotherindustrialareawithin60days

."- , 1.r1 .,

t 't\' t'
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if found non- q)mpliant, further reflecting his obligation to adhering

to all norms.

5.13 For that, an inspection allegedly conducted on 20- 0s-2024

claimed that the ice plant remained unchanged- However, the

Appellant was neither informed about this inspection nor aware of iL
No officer or ofticial visited the site after the Appellant applied for

the necessary permissions. The reqpondents proceeded with the

closure of the unit without providing any prior information to the

Appellant, which is a clear breach of procedural faimess. As already

submitted that the area where the Appellant's unit is looated is
commercial zone, housing various establishments such as hotels
garages and other industrial units. This fact further clears the arbifary
nature of &e reqpondents' actions in closing doum the Appellant's

For that the Appellant reserves the right of taking additional
pleas at the time of hearing of the case.

5.15 Any other ground by the permission of this Hon'ble Tribunat.

6. Iletails of Remedies Exhausted,:_

The appellaat declares that no departmental rernedy lies in the matter,

however the applicant has alrea.dy prefemed sufficient number of
communications seeking redressar of his grievances but nothing has been

done by the respondents hence the present o.A. is being fired.

7' Matters not previousry frrerl or pending with any other court of law:-

unit.

5.14

$r'"S't

170



11

The appellant further declares that he has previously filed a writ Petition

before Hon'ble High Court of Jammu & Kashmir and l^adalfi at Srinagar

againstthepresentimpugnedorder,howeverondated:2{.a7,2a24,tbe

Hon'ble High Court dismissed the petition with liberty to prefer an appeal

before the Nation Green Tribunal under law' Presently' any Proceedings

against the present impugned order is not pending in any court of law'

E. Reliefs Soug[t:-

The aPPlicant PraYs that this

$ Quash the imPrrgned

rro'2;

b) pass order or direotioo ils deern fit and prop€r in the interest of

justice.

9. Interim retief, if any praycd for:-

T:heappellantpraysthatthisllon,bleTribunalmaykindlybepleasedto;

a)Staytheoperationoftheimpugnedorderdated:22.a7.2024Issued

bY resPondent no'2;

b)passorderordirectionasdeemfitandproPcrintheinterestof

justice.

Hon'ble Tribunat may kindly be pleased to;

orderdated:22.07'z}z4issuedbyrespondent

$-$-"ry
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10.The application liled Through counrel

Through

Place: New Delhi
Date : / 12024

ll.Postal Order No.

12. List of Enclosunei- As per index

Through

Place: New Delhi
Date: 17 tc,g /2024

Appellant

Anilend:a Pandey
Counsel for the Applicant

C-32, Gurudwara Road,
B & C Block,

Vikas Nagar Ext., Uttam l.lagar,
New Dolhi-l 10059

Mob" No.9868259532
Email : apandeyadvsc(J)red i ffrnai l. c om

s"$dY

s,'$*Y

N-

Appellant

W
AnilsndraPandey

Counsel for the Applicant
C-32, Gurudwara Road,

B & C Block,
Vikas Nagar Ext., Uttam Nagar,

New Delhi,l I0059
Mob. No. 9S682 59532

E*uil,
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\TERIFICATION

I, Mohammad Farooq s/o. Ghulam Qadir R/o: Kaka Road Nai sadak' srinagar

do hereby veri that the contents ofparas I to 4 and 1 to 4 are true to my personal

knowledge and those of paras 5-10 is true on the basis of legal advice' which I

believe to be true. No part of it is false and nothing qrateriat has been concealed'

Signe d and verified this . ' ' ' day of August ' 
2CI24 at

Place:
Dated: 171fi812024

Signahrre of the APPellant
s*$dY
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EEFORE TTIE HOH'BLE HI6H COURT OF JAMMU & KASHT{IR AND
LADAKH AT

wP( 2A24

MEMO OF PARTIES:

In the cAse of:-
l.Ut X.K. trndustrl€s (Ice Ftant)
Thtough lt* prop.
lvlchammad Farooq
aged 53 years
5/o. Ghulam Qadlr
R/o: Kaka Road Nai Sadak, Srlnagar.

.Fetitioner
Versus

l. Union Territory of J&K thrcugh, Regionat
Sheikh

ul-Alam

3 Industrles & Comrnerce, Kashrnir
Srinagar.

4.
3"

$.

E-mail Id
Uc, NO. 872/ZAA1

Deputy Commisslaner $-rlnagar.
Executive Englneer (XpOCt-j Electrtc Diviston
Srinagar.
Executive Engtneer, pHE Srinagar.

...Respondents

w :r

w

L Member
Board,

Secretary, Control
Nanval,

RaJbagh,Jammu/Shelkh
Srinagar.

@v

Petltioner through Counsel

What's
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BEFORE THE HON'BLE T{IG}I COURT OT JAMT.iIU A. KASH!4I
1ADAKH AT SRINAGAR

trn the cas€ of:-
wP (C) No. /2OIr

M/s K.K. Industrles (Ice Plant)
Verrus
Unlon Territory of .l&K & ors

In The ilatter Of:- s€quence of oates and Events:

Annexure'VII
Cell by Pollutlon Control Board in response lo the

Petitioner
Counsel

What's APP No.
E-mailld No.

Uc. N0. s721200s

:D

,l

'n

rrffi*il-T:F: li$t

I

@}e
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BEFORE THE HON'SIE HIGH COURT OF JAilEIU & KASI{}r?ft ENN
I.ADAKH AT SRINAGAR

In the case of:-
wP (c) I{o. /2024

l.lls K,K. Indurtries (!ce plant)
Verrus
Union Terrltory of J&K & ors

In tho matter of:- SYNOPSIS:

- That the petitioner is aggrleved of Order No, 136 lK pCC of
2O24 dated 22/A7pOZ4,.as ihe sarne ls nor in accorOance-wittr
law and has been. issued without providing the petitioner an
opportunity to be heard. The order has been fasseo in vioration ofthe pnnciples of natural ;ustice, particularly the right to a fair
hearing, as enshrined under Articre 14 0f the constituuon of India.The petitioner asserts that the closure of the ice plant.
disconnection of eredricity and water suppry, and deregistration ofthe unif have been directed withoui proper notice or anopportunity to presenr his case. Thrs abrupt ac*on has causedsignrficant financiar loss and operationar disruption to inupetitioner, who has been cornpriant with ail environmentar
regulations and is wiiling to take corrective measures as required,
hence the petition

Petitloner
Through Counsel

WrlL(Advocate)
& Associates

_ whays App No. 941g400158:
e-ma]l rd No. mirsuirarf ZOO gmatilom

Uc. NO. A72|ZAAS

'.{":.
,- _ 

"+tBG

i
L

@r.
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BEFORE THE HOi{'BLE HIGH COURT OF JAtrlMU a XASHMIR AHD

T.ADAKH AT SRINAGAR
WP (C) ilo. 2024

(uarrin pERTATNs ro Dtsrn,rcr $rlnagar)

In the casc of:-

14

H/s lLK. lnductrice (lcc Plant)
Ttrrcugh ltt ProP.
Mohammad Famoq
aged 53 Years
S/o. Ghulam Qacllr
R/o: Kaka Road Nai Sadak, Srinagar'

...PcdHoner
Versus

l. Union Territory of J&K thtough, Regional

Dlrcctor, :aX pbttuUon Control Board, Shelkh
ul-Alam Complex, RaJbagh' Srinagar'

3. Memkr Secretary, l&K Pollutlon Control- e;ird, TransPort Nagar, 
-Narual,

Jammu/Shelkh ul'Alam ComPlex, Rajbagh,

Srlnagar.
t. Ofrectir Industrles & Commerce, Kashmir

Srinagar.
4- DeputY Commlssioner Srinagar'
s. fxicrliire Englneer (KPDCL) Electric Division

Srinagar.
6. ExeoJuve Engineer, PHE SrlnaEar'

...ResPondents

In thc }latt:r of :. writ trctltlon undcr Artlcle 226 of the
Conctltutlon of Indla for rccklng
approPrlpte rallcfs.

iIAY IT PLEAIiE YOUR LOROSHIPS

The pefiuoner most humbly and respectftrtly submlts as under:-

1. That, the petltloner is a domlcile of Unlon Territory of J&K, n5

zuctt,lsinlawcompeEnttomalntalnthepresentwrltpeUtlon

beforethisHontlecourtfortheenforcementofhisleEal,
fundamenbl and sBtutory rights guaranteed to hirn under the

Constlhr$on of India and rules fnmed there under'

\r
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2. That, the petitioner is aggrieved of Order No, 136 JK pCC of
2024 dated 2UA7/2O24, as the same is noL in accordance
wilh law and has hoen issued wf lhout prrsvidioi fh? i*:i:l?tc:.
an opportunlty to be heard. The order has been passed in

violation of the principtes of natural justice, pa*icularly the
rlght to a fair hearing, as enshrined under Article 14 of the
Constitution of lndia. The peU$oner asserts that the closure of
the lce plant, disconnecflon of electriclty and water supplV.
and dereglstraUon of the unlt have been dlrected wlthout
proper notice or an opportunity to present his case. This
abrupt action has caused slgnlficant financial loss and
operationaI disruption to the petftioner. who has been
compliant wiLh all environmental regulations and was willing
to take correcdve r"irrre, as required, hence the petition.
Copy of impugned order dated 22-07-2024 is placed on record
as Annexure-I.

That before adverting to the grounds on which the order
impugned is sought to be cha[enged, a brief resum€ of the
factual matrlx is glven as under:-

3. That, the petitioner has been operating and runnang a
registered unrt of "rce prant" for the rast 35 years for
manufacturing ice srabs and having been estabtished decades
back after due approval and permission of the CompeLent
Authority and presenuy is berng run under the [cense issued by
the competent authority in his name. The unit operated by the. 
pettttoner faits undir'the lbreen *iigory, as defin.; ;;
envrronmentar regurations, rndrcarng mrnrmar potentiat for
pollution and a generally environmentally benign nature.
Industrres rn thrs category have row environmentar impacts and
are subject to fuwer regulatory requlremenE compared to
those ln the orange or Red categorles, which have moderate
and high pollution potenUal, respecfively. As a Green category
unit, the petitioner's operation benefi* from simprified consent

* 
f.rocedures and ts rypically not sublected fio strlngent

\,>
*Ti;

%*..
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environmental clearances or comprehensive pollution control

measures mandated for more polluting industries' This

classlfication makes the ttnit's adherence te s*sta!nlblt

practices, minimal environmental impact' compliance wlth

etsential environmental standads' and commtttnent to

mainbining a low ecological footprint

4. That, the respondent Pollution control Board' whlch has been

asslgned with the task and responsibitlty of ensuring of

compliance of Pollution Control norms and guidelines and

vested with the..powers of issuance of NOC' The petltloner

ensunes p?oper compliance of the pollution norrns and upon

expirY of the pollution cerdficate' has applled fior the renewal

of pollutlon certificate from tirne to time'

5, That, the p€tlUoner in order to have renew of the liienc€

apptied issuance of conseni to operate vide Application

No.4524268 under Green Category but Ro action was faken'

The petitioner again made an application under apptica$on

No.4740996 under Green Camgory and submtted all the

documents incrudlng copy of valid DIC regrstration certlficate,

Land revenu* Ouo"*' Udyam Certificate' Project rePort and

site plan and the requlsite fee was also paid' The pefiSoner

also submitted NOC which was received from the resldents of

the area' As already submitted that the ammonia gas used in

th€ ice factory ls the same Eas used ln local reflgerators and

freezers uu rr* the rce :'- -T.Il[,::il:5t:i;ilt;
,Green category" as defined bY t

indlcating mlnimal potentlal for pollution and a generally

environmentally benign nature' Copies of the applications as

atso NOC lssued in favour of peUtioner are collecfively placed

on reord as lqFQx{r'Fxr'

6. That, a cornplaint was filed agalnst the peUtionerrs unit by

some persns on the ground that the rapld usage of ammonia

gas and iE frequent

but allo lod to

leakage has not onlY caused resPlratory

r leauel

\- tT' ".'

,
.......ff--F-

+crloue health comPllcation3 arnong thc

@-*
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residents. It is submitted that ihe signatory of the complaint
are thcse persons lrho had already given NOC in favoul- of the
oetitioner, Copv nf nornplalnl- l< placed 4n recor-d es

Annexure-ff,f.

7. That, it is respectfully subrnltted foltowing the cornplaint, a

show cause notice was Issued to the peHfloner, bearing No:

PCCIROIVLSIat't-Ll2a24l4o3-09 dated 25-05-2024 by the

respondent No.2, sLaUng therein that no unit can be

esfablished or puf in operation without the mandatory and

valid consent of the pollugon Control Comrnittee and without
proper pollution contFol devices or rneasures as required

under the Water (PrevenHon and Control of pollution) Ac,
1974, and the Air (Prevention and Control of pollution) Act,

1981. The notlce alleged that the petitioner was operaHng the
ice factory within a residential area without valid consen! and
without proper pollution control measures, in violation of the
aforernentioned laws. The noUce further cited Section 15 of
lhe Envlmnment Protection Act, 1996, and directed the
petitioner to show firuse wlthin t5 days as to why the
proposed actlon, including the potenUal closure of the unlb,

should nof be taken. Copy of notice is place on record as

Annexure*IV.

8- That, in response to the notice, the petitloner subrnltted a reply
lo the show cause notice, stating therein that the petitioner
had applied rn a umery rnanner for the requisite consenr
through sre onrine consent Management & Monitoring system
on 08-05-2024 and provtded a photocopy of the
acknowledgmenU The unit ls formally r.eglstered wlth lhe
Drrectorate of Industries & commerce and possesses Udyam
Registratton wlth the Mlnlstry of Micnr, Small and Medlum
Enterprises; the ice tactory is a smafl-scare operation that has
been in exrstence for 35 years without causing any porution
hazardous to hearth or the envrronment; the compraint rodged
against the peUHonel :is motivated by pensonal vendetta,from

\-- 
*" peHtioner"s 'urottrer, 

aiming to cause wrongful loss; the lce?ry
!,

;ir,

{t
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t
unit does not pose any health hazards' and operates o-nlf

during certarn months of the year and all mandatory safeW

clevices have heen installpd enrt pernlssiont frtrn :'gle'lttt

authorities havo been secured and as such withdrawal of the

nohce. Copy of the reply as also the recelpt thereof' ls placecl

on record as$nneXwe-V'

Sk

9. That, the petitroner w35 dlrected to submit an affidavit at the

tlme of filing appllcation for consent' wlth the undertaking that

in case the unit is not found feasible as per nonns' of Pollutlon

Conrol Board, the petltloner shall shift the unlt after 60 'days

to any other industrlal area' Copy of the undertaking so

submitted before the respondents is placed on record and

marked as Annexure-Vl'

1o.That, earlier also a complaint carne to be filed against the

pet'ttioner's unit by some disqruntled perons thmugh

Grievance Cell and in this connecdon' the Pollutlon conrrol

Board reptied that the'Unit comes under Green O::no1-ltut'

polluting unit)' The unlt holder has applied for onllne consent

and has submitted an af{idavil where under he has undertaken

that he will shift the unit to some feasible site within a period of

*" rn"*'" 
'Lopy of the reply so submlRed by Follutlon

Control Board ln response to the comptalnt filed' on Grievance

Cell, is placed on *io'O and marted as Annexurc-Vll'

r 1 . rh a t, the p e, il o n e r s,, rT ":1 :::11**I:::,["llt"'il:
the requislte documents to the resp 

ra.,on

from the Srinagar Municlpal Corporation' the regts

certiflcate n';;;" Dlrestorate of Industries and Commerce

(DIC)' una t"pn'* from varlous field agencies and other

doc;uments' ;ffi fulfilling u]' necessarY dscumentatton

requirements' tht-**"ndents have failed to duly consider'

these submisslons'

12'That' the petiiloner fuder subrnits that the mon*rs of June'

lulY' Augusl' and €PtefiO"' *n'* fie'peak Season for dle

\h-
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01]
productton of ice slabs, and clnsequenHy, the unit operates
primarily dunng these four months. The closure of the unrtl-
durino thls critical oeriort has inflictprl (Fvprl, finenci*f lnssqs on
the petiHoner.

l"loreover, the respondents have not taken lnto account
the detalled reply filed by the petitioner ln response to th€
show cause noilce. No opportunity for a hearlng was provided
to the petitioner, which is a gross viotation of the principles ol
naturaljustice. Tte decision to close down the petittone/s unit
appeirs to be based on a fabricated complaint and was made
without reflecting upon or considering the substantive points
raised in the peflttone/s reply. The closure order was issued
abruptly and directly, without addressrng any of the petitioner!
Justlfications or the merits of hls case,

The petitioner also undertakes to shift the unrt to another
industrlal area withtn 60 days shourd the unit be found non-
complrant with rhe required norms. The pefitioner submits that
hls unrt comprtes wrth all envrrcnrnentar regulauons and poses
no hazardous poltution, as it falls under the Green Category,
indicating minimat pollution potential.

13.That, an inspection allegedly conducted on 20-05-2024 clalmed
that the ice plant remained unchanged, However, [he petitioner
had no knowredle of thts rnspecilon, was not rnformed about it,
and no officer or officiar visited the site after the petitioner had
applred for the necessary permrssions. The respondents
proceeded wrth the cfosure oF the unrt rvrthour provrdrng any
prior lnformation to the petitloner.

It is perflnent to note that the area where the petitioner,s
unit i5 rOCated is a commercjar zone, housrng various
establishments such as hotels, garagesr and other industrlal
units' This fact further crears the arbitrary nature of the

N respondents' actions rn crosrng down the peiltione/s unit.

\r^
tl

,*h,
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14,That the peilrioner, therefore, rs aqqrreved or order No' 136 JK

PCC of 2024 dated ?2107t2O24 and thererore' challenge the

same on the fotlowing amongst other grounds:

a. That, the Impugned Order No' 136 '- 
o-:-::

?024 dtled 22lo7t2oiz4has beQn passed rlHltltout

provldlng the Petltlon€l' 'afi: appor0ntty tq be

heard' thereby vlotating the principtes of natural

tusuce' The rlght to 'a Falr hearlng 
lu.-1

fundamental princlple under Artlcle '* "t- :::
Constitution of Indla" The abrupt elosure of the

Fe$Uonels unlt' without FroFer noHee or an

opgortunttY to Present his caset lt unJust and

arbltrarY

b, That, the petltioner has submltted all necessary

documents, lncluding the NOC from the Srlnagar

Munlclpal CorPorauon' registra$on cErtificate

fnom the Olrectorate of Industrles and Commerce

(DIC), reports from varlous fleld agencles' and

orher relevant documents" The respondenB have

falled to duly conslder these submlsslons' whlch

reflectsalackofduediligenceandprocedura|

fairners.

@,e

c, That, the closure of the petl$oner's lce plant

durlng the peak season'of lune' JulY' August'

and September has caused slgnlflcantllnanclal

*ru", and operatlonal disruptlons' The untt

oPerates prlmartlY durlng these four months' and

the abrupf cbEure has lntticted sev€re economlc

harm on the Petit'ioner'

d. Tha! the respondents actd on the basls of a

h comptalnt without conducting a Froper and

V

183



92

o

6;
thorough investigation. The closure of the
petitioner's unit was ordered without validating
the authenticltv of the complalnt or ihe er.,!d*nr*
presented. The respondents have failed to apply
therr mind to the facts and circumstances oF the
case. The decision to close the unit appears to be

meclranirpl and arbitrary, without proper

consideration of the petitioner's compliance with
envlronmental norms, the minlmal pollutlon
potenUal of the unit, and the adverse economic
impact oF the closure. It ls apt to rnentlon here
thar a previous complalnt filed through the
Grievance Cell was resolved in Favor oF the
petitioner, with the pollut,on Control goard

acknowledging that the unit falls under the
Green Calegory, supporting the petitioner,s claim
of compliance with all environmental norms and

regulations.

That, the acfion taken by the respondents is

dlsproportionate to the alleged non-compliance,

Even lf there were any minor lapses, the
respondents should have provided an

opportunity for the petitioner to rectifo them
rather than ordering an lmmedlate closure,
which has severe flnancial and operational
repercusslons. The lmpugned order seems to be
influenced by extraneous considerations and
bias, parUcularly the personal vendetta alleged
by the petitioner, Such a prejudiced deciston
cannot be sustained under law and vlolates lhe
petltioney's rtght to a fair and lmpartlal
adm lnlstratlv€ process.

0t

f. That, th€ respondents failed to constder

\O 
mltigating fafior:s such as the peUfloner,s tong

qt4,/

#:
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0.

tll$to/y of comFhance, the mln(mal

environmetllol in'lpsct o{ the 
'cc Plant, and the

octltion*r'*, wlllinanpco; ln lako rort4rli'14

measures. Ignoilng thq$e facror$ reFlccts a lack

of balanced ludgment snd farrness ln the

declslon-making proccss. It i5 suhmltttd that the

clogurc order contradicts the government pollcits

almcd at prcmofing small-rcale industrles and

sustalReble indusklat Frac$ces. The'Petliloncr's

lce plant, being a Green Categorv unlt, allgns

wlth $es€ pollcleo, and lts closure weakens the

government's effottg to Support envlronrnentally

compliant and economically viable rndustrial

units.

That, the pe$tioner has shown readhegs to

relocate the unit tF necessary by strbmlttlng an

smdavlt and has un ertaken to shlft'the unlt to

another industrial area within 6O days if found

non-compllant wlth poltutlon control

norms/environrnental nonns' This wllllngness to

cooperate and take correcilve actions should

havebeenconsidered.bytherespondentsbefore
passing the closure order' rhereby provldlng a

patlrway for rehabilitation rather than punitive

rncasures, The alleged h€alth hazards from the

useofammofliagasareunfounded'asthesame
gas Is commonly used ln household re*lgerators

and keezers, The peHtioner has comptled wlth

safety standardg' and thcre is ho immediaLe

health risk posed by rhe con[lnued operatlon of

the unit'

h.. TU!, the procedure followed by ttre respondents

' in lrsulng the closure order ls rlddled wlth

lrregularitles, lncludlng lack of proper not{ce'

fallurc to provldc a lalr hearlnE' and non-

g:

q.,

( t9i

@rr
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compfiance with statutory requ,rgment:s. The

respondents have exercised therr poryer rn an

artlilrrrv and fanririntrc mar-rnrr. ur,rhn,,|

ad€quate justification or adherence to the
prinCtples of adminrstratrve fairness and Jilslrce.
Such arbitrary use of power is contrary to the
rule of law and needs to be reetified by this
Hontle Ccu.rt,

I, That, the rcspondents, decjsion to close down
the petitioner"s unit appears to be based on a
fabricated complaint, altegedly motivated by
personal vende$a from the p€tltioner.s relaHves.
The cornplaint lacks merit and shoutd not have
been the basis for such a drastic action without
thorouEh investigatton and consideration of the
petitioner,s detailed reply, Though the
petitioner,s unit falts under the Green Category,
indlcatinE mintmal potential for pollution, the
unit erflpl,es with alt envlrcnmental regulations
and poses no hazardous polluUon" The peUfioner
has undertaken to shift the unit to another
industrlal area wltfiln 60 days if found non-
compliant, further reflecting his obligation to
adhering bo all norms.

.,. Ihal, an inspection allegedly conducted on ?0-
A5-Z1Z4 clalmed tfrat the lce plant remained
unchanged, However, the petiHoner was neither
informed about this lnspecUon nor aware of it.
No officer or official vlsl[ed the slte after the
petitioner applied for the necessary Fermisslons.
The respondents proceeded with the closure of
tfte unit without providing any prior. lnformauon
to the petiUoner, which is a clear breach of

t\_ 
procedural fatmess. As already submltted that

\,
ryE,&** .
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bh* area whcre the petiHoner's unit is lo@tcd ls

a comrnerctal rone, houslng variou!'

establishment< Err.h iq hotalc. t)^r4:1qc' a'd

other industrial units, This fact further clears the

arbitrary nature of the respondents' actlons ln

closlng down the petitione/s unit,

k. That the petitionEr reserves the rlght of taking

additlonal pleas at the tlrne of hearlng of the

cs5e.

15.That the petltloner has not file<l any other wrrt petltlon on the

same cause of action before any court of the country includtng

theHon,bleSupremeCourtoftndiaexceptthepresentone.

16,That the Petitioner has no olher alternale efficaclous remedy

avaitable except the inetant v{rtt pe$tion

tT.That lhe writ p8tltlon is supported by affidavit'

IN THE 
" ?RE[-!.IFES' it is rherefore prayed that thls

Hon'ble Court tre pleased to issue an approprlate wrlt' order

or direction lncluding one ln the nature of:-

1. A writ of CERTIORARI' Quashino the impugned

order No' 136 JK Pcc ot za24 dated ?2/0712024

issued bY resPondent t{o'2"

f,r. A Wrtt of Flandamur' comrnanding the

respondents grant permisslon ln favour of the

petltloner to continue operatlng Lhe lce plant' ln

ascordance wlth the Green Category norms and

environmental regulatlons'
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Annexure lX

AT SRINAGAR

wP(c) 1s93t2024
ciM4290t2024
Cav 156612024

S. No.I l7
Supp. List

M/S K. K.INDUSTRIES (ICE PLANT)

Through: Mr. Mir Suhail,

UNION TERzuTORY OF

Through: Mr
Mr

CORAM:

.. Petitioner(s)/Appella nt(s)

t(s)

Syed
Zubair

HON'BLE MR. JUSTICE WAS NARGAL, JUDGE

ORDER
24.07.2024

1. Heard learned counsel for the petitioner as also learned counsel

for the respondents.

2. From a bare perusal of section 14 of National Green Tribunal

Act, 2010, it is apparent that the Tribunal shall have jurisdiction over

all cases where a substantial question relating to environment

(including enforcement of any legal right relating to environment), is

involved and such question arises out of the implementation of the

enactments specified in Schedule I.

3. It would also be apt to reproduce section 16 of the National

Green TribunalAct which provides as under:

16 Tribunat to have appeltate jurisdiction._Any person

aggrieved by, -

CC>

& K AND ORS.

Dy.AG
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(a) an order, or decision on or after the

commencement of the National Green Tribunal Act
2010, by the appellate authority under section 28 of
the Water (prevention and Control of pollution) Act,

197a $ of 1974);

(b) an order passe4 o', or after the commencement of
the National Green Tribunal act, 2010, by the state
Government under section 29 of the water
(Prevention and Control of Pollution) Act,
(c) directions ,isue4 on or after the commencement
of the National Green Tribunal Act, 2010, by a-Board,
under section 33-A of the water (prevention and
Control of pollution) Act, 1974 (6 of 1974);

(e) an order or decision made, on or after the
commencement of the National Green Tribunal Act,
201O, by the sfate Government or other authority
under section 2 of lhe forest (Conservation) Act, 1980
(69 of 1980);

(f) an order or decision, made, on or after the
commencement of the National Green Tribunal Act,
2010 by the Appellate Authority under section 31 of
the Air (Prevention and control of Pollution) Act, 1981
(14 of 1981);

(g) any direction lssued on ar after the
commencement of the National Green Tribunal Act,
2010, under section 5 of the Environment (protection)
Act, 1986 (29 of 1986);

(h) an order made, on or after the commencement of
the National Green Tribunal Act, 201O granting
environmental clearance in the area in which
any industries, operations or processes or class of
industries, operations and processes shal not be
carried out or shall be carried out subiect to certain
safeguards under the Environment (Protection) Act,
1986 (29 of 1986);

(i) an order made, on or after the commencement ol
the Nationat Green Tribunal Act, 2010, Refusing to

(d) an order or decision made, on or after the
commencement of the National Green Tribunal Act
2O1O, by the appettate authority under section 13 olf
the water (Prevention and Control of pollution) Cess
Act, 1977 (36 of 1977);
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grant environmental_.clearance for carrying out anyytiu.tty or operation or process ' uiA", the
Environment (protection) Act, 1bB6 ee ot t6Bq;

(j) any determination of benefit sharing or order made,on or after the commencement of the National GreenTribunal Act, 2010, .by .the Nationat--Bi'odiversity
authority or a Sfafe Biodiversity Board inder theprovisions of the Biological Diveisity Act, 2OO2 (15 ot
2003),

M?l! y,tithin a period of thirty days from the date on' which the order or aeiisioi or aiiiction ordetermination is communicated to hiij, -irefer 
anappeal to the Tribunal:

Ptovided that the Tribunal may, if it is satisfied theapfella.nt was prevented by sufficient caise fromf!!!ng the appeat within the iaid perioa, aitii it to Oefiled under this section within'a fuiiir p'irioa notexceeding sixty days.

4' Since trre case of the petitioner fa s under the ambit ofsection

l6 (C ), thus it was incumbent upon the petitioner to have preferred an

appeal within a period of 30 days from the date order came to b€

passed by the concemed Member Secretary of Jammu and Kashmir

Pollution Control Committee. The petitioner without availing the

alternative remedy provided under the statue i.e. section 16 (C) of
Nation Green Tribunal, Act.20l0 has filed the instant petition which

5. Conllonted with the above said, the petitioner seeks withdrawal

of the instant petition with liberty to prefer an appeal before the

Nation Green Tribunal under law_

6' Permission is granted and the writ petition is dismissed as

withdrawn with liberty as prayed for. However, till filing of the appeal

within the period prescribed under the Act sapfa, status quo as it exists

today shall be maintained. It is made clear that continuance of interim

100

is not maintainable.
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order b'y way of status quo will be subiect to the further orders to bc

passed by the National Green Tribunal'

7. Dismissed as above'

(wAsIM SADIQ NARGAL). 
JUDGE

SRINAGAR:
2{.8120?4
Mubashir #(}

,J
Lt
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VAKALATNAMA

IN

{

casoard arthorbo hln i

prcs{nt8

2-eZ4-

hereby tppolnt,

ol whlch have

Versus

Knowrll to whom thero pffientl thrtU:d

To act apperr and pleased ln th. .bovc-notod caso ln tho Cou.t or ln 8ny other Courts ln whlch the
larno ,nay be trled or heerd gnd abo ln t ro appollato Cour6,

To slgn. lllo and present gleadlng, apps.b, Cross.oblocttons or petruons of execution, revlew, revl-
slon, reotoration, wlthdrawal, Gompromlse oroth6r petAlons, repltes, obJectlons, or atfldavits or other docu-
ments rs may ba deemed necessary or proper for the prosecudons of the sald crse ln all lts $tags5.

To flle and teks back documonB.

To wlthdnq or comprombe tlg 3rid carrg, or submlt to rriltretlon any dlflerancer or dleputee that
may arbe touchlng or ln any m.nner;slrdn! to the srld cauee.

Io trka ost rx.cutlon proccldlngs.

To depoe lt dmw rnd l3ceivl ,nom,yr end gr.nq recelpB the't for end to do all olher ectr end thlngs
whlch may bo necs8.ry to be done ior thr prognoss and ln ifte coure of tie proeecutlon of tho srld csuse.

To rppolnt rnd lnatnlct any other logel Pncdiloner rutiortrlng hlm to exerclao tho por^rGr.nd authorl-tler hereby conferred upon the advocrts wh€nevsrthoy may thlnk fir Io do ro.
And l/lYe. the underslgned to hortby egree ratlfy and conflrm al! .cl! ttone by the Advocato o, hl'Eubrlltuts ln tho nratter rr my /our own lcts, a8 lf done be msrua to err rntentr snd purposci.
Ard lfle, undertake that tftve or my/our duly authorleed egont irluld appesr tn lhc court on all hear-lng&

&td lAre. tha undorrlgned, do htrcby.gree not to hold the edvoc.t€ or hls subrtltsts rcponrlbte forths rctult ot the $ld cruas In conroqu.nco ot ticlr abconce rmmir,. 
"ou;;;" the satd 

".urii" ..il"i ,plor headng. or tor any negllgence of the raH Aavocate or hb rubrtltuta.
And l't/ue' ths undoElgnsd, do hor€by egros that ln the event oI lha whols or any prrl ol tta leeagrcad by me I us to bo peld to tho Advoc"te roritntng ungald thry rhall ur enutreo to wlthdraw lrom rhe

inT#,1",[1"'[T,1ff"Til il:'IX":"'* rr pardip' ir.nv ioir 
"'" .iri*., ,'", ilii;;*Jii, ir,,

0..,,,11 x,'H; ;i"ff: H;:::.:: :u:*ff ::::. #
W

Accepted

I

o...!nndr
Cllent
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J&K PCC
Jammu and Kashmir

Pollution Control Committee
chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

ITUWTSA
NEWDELHI 2024

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
1 80 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Regional Director,
f&K Pollution Control Committee,
Kashmir.

No. IKPCC/sc./Appeal No. s4-zoz4/zs/ {( q6 Date: I -ol-zozl
Sub: Appeal No.34/2024 titled "M/s KK Industries (Ice Plant) V/s Union

Territory of Sate of )&K & Ors."
Ref, Hon'ble NGT order dated 1.6.L2.2024.

Sir,

Please refer to the subject and reference captioned above. In this

connection, I am to convey that Hon'ble NGT vide its order dated L6.1,2.2024

in Appeol No. 3a/2024 titled "M/s K K Industries (lce Plant) V/s Union Territory

of Sate of J&K & Ors." has issued following directions:

"Since it is a statuary appeal therefore it is entertained. Issue notice in Appeal

No, 34/2024 and LA. No. 436/2024 to the respondents. The appellant is directed

to serve the respondents and ftle the afftdavit of service at least one week before

the next hearing date. Respondents are directed to file their response/reply by

way of ffidavit at least one week before the next date of hearing through e-

filing. Respondent No. 2 is directed to produce the original record leadtng to the

passing of the order impugned. If any respondent directly files the

reply/ffidavit without routing it through hts advocate then the said respondent

will remain vtrtually present to assist the Tribunal."
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In the light of above directions, you are requested to share the detailed '

factual report / records leading to passing ofthe order impugned by or before

25.01.?OZS as case is listed for hearing on 07.02.2025.

Yours faithfully,

(Ghansham IKAS
Member Secretarv
$, ' zt 'l ' )-'f
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thc said

our webslte

rrtfl

DIRECTOR INDUSTRIES & COMMERCE
Kashmir Sanat Ghar, Bemina Srinagar Kashmir-l900lg
Email: director-indusnies@jk.sov.in

DEPUTY COMMISSIONER
Amar Niwas Complex, Tankipora,
Srinagar-190001

Email: Id: dscgr-jk@nic.in

I}Y SPBEDPOST A.D./EMAIL

.....(RESPONDENT NO.l)

.....(RESPONDENT NO.2)

.....(RESPONDENT NO.3)

.....(RESPONDENT NO.4)

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Appeot No.34/202d (I.A. No. $6nA24,

IlUs K K Industries (tce plant) Vs. Union Territory of J&K & Ors.
To

*r

I. UNION TERRITORY OF J&K
T::Uh, Regionat Director,
J&K pollution 

Control Board,
Sheikh ul-Alam Complex, Rajbagh, Srinagar.

?nit: rcgionaldirectorkmr@ gmai l.conr

y' mwvnnR sEcRErARy
J&K pollution Control Board,

Jamrnu/Sheil{r ul-Alam Comilex, Rajbagh, Srinagar
Email : membersecretar.vj ksocb@gmail,cim

,rL
i
K{

t

5. EXECUTII/E ENGTNEER(TQDCL) ELECTRTC DTVISTON
Jatnngir Chowk, Srinagar
Email: xtcndstd I @ gmqil.com .....(RESPONDENT NO.s)

6. 8)(ECUTIVE ENGINEETI, PHE
Haz.ui Beg[ Srinagar

Email: Xcnphecitvl@gmail.com .....(RESPoNDENT NO.6)

NOTICE

Whereas the above titled Application was listed before the Hon'ble Tribunal on I6.12.2024 (copy
of order & appeal are enctosed), when thc Tribunal inter-alia passed the following oia.iir.produced
relevant extracts onlY):-

,I

"3, slnce il is o statuary appeal there/ote it is enlerloinetl, Issue nolice in Appeal No. 342024
and I.A. No,4J6/2024 lo the respondents, The oppellant is direcred b serve tlie respoudenls and
rtk the 

-a{Jidtvil. 
of service sl.least.one week belore the 

-nerr heoring ioii.' nrrpondetrts ure

^,1. ,, S){rur:d tolile theirllsroyreheoll bv:u!v af atfldavtt st teast on" nuik tiiru the next date of
4, \..lYJ heorlng through e-filing. Respondent No. 2 ls dlrected to 

.prodyce fi, irigir-it record teading to

kN' 'l:,:,;;.';r,,:ll;;',:l':;#!;tr;::,,:{,,2Y,i;'!:i:#,:r;;lt,!;I:::ll;{:i;i;-[,yi*,
lhe Trlbunsl'

. 5. List on 07'02'2025'"

z. Now, t"ke furthernotice that the aboveilil;t,, be listed for further consideration before the

Hon'ble Tribunal on07'02'2025' at Faridkol l{ouse' copcrnicus Marg, New Dclhi-110001. through
physical hrynq (with hybrid option), when you may sppear before the HJn'ute Tribunal either in person

in"vv upleader duly instructed, and filc reply/rcsponsc, as per direcrions of the Hon,bleiribunal vidc order

t-*

\+

(Judiclul), NGT
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r* a?TYP€d toF/

*=>-
DTRECTORATE OF INDUSTRIES

DISTRICT INDUSTRIES CENTRE SRINACAR'

PERMANE,NT REGISTRATION CERTINCATE

ASA

$MAI,L SCALE'NTCIIJ,.{RY TII\IDERTAKI}iGT

SMALL SERVICE ESTABLISHITTENT''f INY UNIT

This is ro cciliry that h.{lS...K.K IndusriesPropriaory bartnErship/Pvt' Lrd"l

Co-opcratiw Societylothers' Moharrmad Farmq Ketta S/o Gh' "s'ic"

(OIEcc Addrcss)

.sic.

Nqmber- 0?090498 Datcdi 224&t996

Forthe faaorl located at NIA Samk HabbqKdql

For the mamrfacturdprocessing of thc

Itcms
.slc.

Datc of cotmmcccefi$rt of production

Wttqrevs aPPlicable)''

Phcc: Srinagr

.. .,-.Eq6.l?96-

Dlte 22.08-1996

NB:. I. This rCgiStration is valid for trcfac,tory locadon producs end thc consmction of thc

,J. ei nl r*.Iruot*ont of this cstrificau'

2. This registnrion is liable ro revocation or eanccllarirn in the events of rnisuse or unsuthorized

;ir.d; A*tt*into uy the industries "sic''' Drector'

.i..Ihrsrcgisrrattoncenificotcshould}crcptosaf*custodyand-,.stc.,,t0btproducedfrrt
incurporatinganyrhrngeslikcntrvitemsofproducts....stc,"'oflocalionetc.

4^ This 
'nnl 

*gistrotion eerti6cate cnncels all prcvious. pro,rsional oT pcrm0ncnt regisration

cenificare$ gnntcd r" r*s unir for itenrs,r."i,J".a ' ;' ' for thc locntion mentimed in this

ccrriticatc.

/
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36

Place :I(AKA ROAD NAI SADAK

Datcd:29/06n024

Enclosures:

1. Copy of valid DIC Registration (As Attached)
2. LAND PAPER (As Attar:hed)
3. UDYAM CERTIFICATE (As Attached)
4- PROJECT REPORT (As Attached)
5. SITE PIIN (As Attached)

Youn faithftlly,

Signaturc:

Namc :MUtlAlvItrdAP' fnSOoQ TABOOS

Desigsntion :PROPRIETOR

t!

1'ransaction Id

I

i
I

I

I
I

l'

I
I
I

I
t
i
!

I
,
t
I

;

Tranrrction StatusPaymert Dutc
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Assuumons

All the activiries in lhis proiect demand a proper inlrastructure lo maintain the quality

of rhe raw matsrials as well as the product up to market" Therefore, it is essential to

develop a well infra facilities.

,: A delailed lechnica! and financialanalysis is beyond the scope of this report' The

',;:..;; :i::',:,'actqafriloduct mix.shall greatty depend on the demand and marketability of lhe

producte lhus this cannot be anticipated here.
. t.tj'.ilr, l: -:

ti,'has'also,liien assumed that the Promoter shall be able lo muster some of the

linance on own along with unseclred loans as per their directicns for the project cost

as own conEibutlon.

' The pbposed project as such would not face any rlifficulty for its smootlr

operatron; the requirement ol land for lhe envisaged progrdm could h'e worked out on

the basis of cuvered area besides marginat area lor luture expansiors and intemal

infrastrpclural {acilit[es tc ensure lhe proposed venture to operate prompt qnd
:::

; "'rgmgolhty. I i, i h.
, ,, , ..-

The Promoter shalt in additron lo other clearance require

. - lir'
r+ :-

I

Registradon from the District lndustries Cenlre/ DIC/UDYAM.

Rent Dcedl L.ease Deerl or Allotted land papers may be required and the
Pi:omoter shatl have to pcduce the lease deerl papers as and vrhen desired
by agencies.

consent from pollution department is requrred. This shall have to be checked
by the Promoter at the concerned DtC^

commifnent from the pcwer developmenldepartmenr for sanction of minimum
power.

The most important crearances, which rhe proposed venture shourd get trom
lhe framed up CorntnrllDe rS frrr;lnCti.ti a5stst0nce,S from the COmmgrCral bankS

5

?_

4.

J.

or corporatrons or frcrn other frnancrar rnsrrrurions, keeping

't
';

{'I
!

collaleral. security, tnorrgage and equity towards lhe quanlu

.f oR lr K TNDUSTRTES.KAKA RO AD NAI SA

I I I

3
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borrowed.
eslablish lrom de$"The Pruiect

6. The unit shall haue to get a consent to

propGes to suarl ropaymenl of loans right lmm the second Yaar itself'as its

gestatim time is very limited. Moreover' slarting repayrnent shall reduce the

interest burden on the Prornolers in subsequent years. Hence. increase the

profilabilitY.

7, This project report has been prepared on lhe basi: of the inforirrition and

quolafions furnished to us by the Promoter/s and is based on various assurnptions

and empiricaf formulations. Assurnpiions and fornrulations are suhiect to Change

i
I
t
I
t
I

I
t
I
I

I
:

and Promotersi ottrer agency sorutiny and approval'

B. The Finarcing irrstitution shdl consider mi$ raport if it is accompanted by llte

propBr ouota[ons lron the nrachinery suplier/manufaclurer and tttg Propar

esiimates and othe. infoniialion relevant for the {lnancing decision i'rcfuding

vatualion of the assets as and when required, The iinancirg shall be at the ;ole

discre$0ru of the agency. '.i . 'r t ,i
g. we have taken into account other informalion in respect of"the sale valfie,"ravy

material cost and other cosls and r'evenue$ as ccmrnunicated to US by the

Frorroter/s. We at any .noint ...3f time are nol involved iY1 the

procuremenUinstallation of the'ptant and machirrery, civil wotiks, 16$I rnAleriAls'

market. technology fcr the prooucUunit nor aie we involved in rendering anV

aduice on any matter.

10.The report gives only ordiminary information on the establish,nefit of the unit and

may have to be changed at the time of the actualimplementatton of the unit.

1t.The establishment of the enlerprise is subject to all the rules and regulations,

lans, government orders, courl decisions.

12 The Financing institulion shall not rely on tlre repo( unless it is accompanied by

the proper Quolations kurn the rnachinery supplierlmanufacturer and tho proper

Estimates and, other information reievant lcr the financing

valustion of the assets asand rrhnn required

13 The unit shall operate *n 10fi u,rorkrng clays rn a year. The

FOR T( A ADH INDU
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JKITR INDUSTRIAL CONSULTANCY PVT. LTD. (JX - lg$}

and con$umables is based on the currenl prices and hctudes mlscellansous

tafef & frelght charges up to lhe plarrl site. Corresponding lncrease or decreaso

in the selling price of finishad product shall tako cafe of aRy increase or decrease

ln th6 co$ or raw materials,

14.The,.oost of ufiflies like porrtrer and waler, at inslalled capaclty les been talen in

lfie profitability esiimate as per sapacily utilization during diflerent years of

operation.

ld.we do not undefiake any liability to third parry relying on lhis report- This report is

issued to the Pro6ofer named in this repc,rt and our liability shall be to him orJy to

the extenl of thc conedion of any mistake bought to our notice wilhlr 90 days of

lhe issuance of this report.

16.The linancial parameters given in this report are in consonance with the

Promoter/s to which they havc fully agreetl.

17-.1he report is belng projeited for the tunding through Banks as per the requesU

direelions oflthe prornaer.

l8"Thi* report iq only indicative and does no-t claim to be |inal conectiohsiard

amendrae flts,will be snterlained with llre period of 3 months.

19,In sase,ot any douhtq ptease ask Ior glsrifiqations.
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Beuerage'lndustry: Ice slab ara otten uded in tle fooC

, drinks, seafood preservation. or tood traneBonation

2. lndustial Coohng: Some indus'.ries require large quanlities of lcs for cooling purposes,

parties, and e)shlbilions, They can be.sculpted inlo varitrus.shades and:,dtsiErcl;trii{ltb'a
;

visually appealing elcment lo the environnrent.

4, Medical and Scienti{ic Applicalionsl ln certain medical and scie,rtific fields, ice slobs rnay

be used Ior research purposes or for preserving biorogical samples at low temperalures.

Overall, factory'produced ice slabs provide a convenienl and standardized way io produce and

distr:bute large quanlities of ice for varjous cornmarcial and induskial purposes"

usEs oF FApTORYIgE SLAB$-

Factory ice slabs have a range of uses across various induslries and applications:

1 Food and Beverage Preservation: lce slabs are commonly used

beverage industry for preserving perishable items during lransp

FOR K K IMOUSTR.IES KAK'\ BOAD NAI sAD

-i

ffiryffiffii{ftfifi1'wtrv$*

11$13Bs' ttxELY' REFEhL".*ra .[AnoE.

; ir:
pnoouiEo rH

,$i.,1 -i.t,j..,:, ;i
Alr: iNixlsrxrAu S Eri iN B: 'r$Hr#i&iet ffiiitl{Sffir,.si:{ffiffitr

PnootFnortrbLritre
' /;l :i:' t:.;l"ti::t "..t., li.' !.:)t' ., i, ; : :"'

EOUrP?,{E$r.lN tCE TASTOR|ES OR ICE
I "- .; ,;

Hefe:am.sbtn* comnibh usas afi apili*$or6 ot tictiry iia sl5$51

help rnainlain lolv tem,:erature$. {.lsuring iood safety nncl qualily.
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JKTTR INDUSTRTAL C0NSULTANCY PVT. LTD. (JK - l$s)

2. Cosnmershl Flching; lce stabs are essentid ta prsentng tho lreshne*s ol fish a|d

sedood caught dunng comrneroat fi$hing operatroffi. They are used tO p9ch ard cftill the

caltlr, extendlng lts shef li{e until il reachas the markel

3. cold Ghain Logistics: lce dabs play a crucial role in lhe cotd *rain logistics industry'

ntrera temperatu;e-contmlled lransportation is nscessary for perishable goods lke {ruits'

rogetables, dairy producrs. ard pharmaceutrcals They help maintain the required

temperature thror;ghout th€ suppfy chair.

4. Evest and Hospltali$ lndustry: tce.slabr tre rsed lor cecoralivs prgooes.ln avBnt$-

pr6s, wedtJings, ard exhibitions. T*ay can bi scupfed into vadtrs shapeo, such as icg

bars, sculptures, or Jisplays. enhancing the :nrbiance and visual'appeelol lne vsnue'

5. trlledlcal and Phenruceutical Applications: lce slabs are used in rnedical and

pharmaceutical irdwtries for sloring and hansporling lernperature-sensitive maCications'

vaccinss.'and biolosicalsamptes. rri*, nrpnr,;, ,;; rEq&&#,*i*'i * tt

psarrde the integrity:of thse uroducls.

6. lndrrstrlal Ccollng lr m*nufactuly a{.lnauskial processes; ice slabs ard rsed fot

coolinE equipment, machinery, and producls They help dissipate heat and maintain

slable ternperatures rn variou$ indr.rstrial applications. such as metalumrking, plastic

molding, and chemical processine,

7 Recreational Activities: lce slabs are used lor reseational aclivities such as ice skating,

ice hoekey, and curhng. Thay serve as the loundalion lor ice rinks and provida a safa and

enioyable surlace for participants.

8. Research and Sciantific Studies: lce slabs are ulilized in research laboratories and

scientific sludi€s tor cfi,tduclins expertments lhat require

fhey provide n ste:le coohng rnedrum for various sclentifrc

wrvir6n;pg615l ressar :h. rfiateft al teslins, an{ cryoge nrcs

rORt{Kii\IilUIiTRIESKAKA ROAD NAI $.\OAK SRIHAGAR . !
I
{
:
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overall, lactory-produced be slabs are versatite producE with dtvefse application* acrosa

induslrieo. ranging frorn lrood preservatbn to scientific research ryd enlertainmant'

PRoCESSFL0WCuARTFoRMANUFACTURINGoFfACToRYtCESIABS

pfo6ess ftcnrrr char,t lOr manUlacluring faclory ice rlabs involves sdveral StePs' llgrsfs:A:slfnslified

overvlgw:

1' v{atersourcing: 
' " { i- ---:r^' hao lrom, vYater is Eourced from a clean and reliable t"ater suppty' lt e}Jould be I

impuritias and mnlaminants to eneure tl'e quali$ otthe lc€'

2. WaterTreatmenl

. The water ur.dergoes beatment Processes such as liltration rnd purifca'*ion t'n

ramov$ imptrrities. sedinrent, and mhrob,es. This ensUres lhat lhe ha ptodUced iS

safb for corsumptlon ano meets'regulatory dardarde'

3 lce Makirrg Equipmcr,t Setup:

. ThQ tCe making equiprnenr. which typrcauy inctudes ice rnakers. molds. and

- **. ;#ffi m 
u:':-*: "":.: :o: :I:".xffi ["' ffi ffi-n [; & ffi

. The treated water is fi[ed into the molds oro containars ol the lce maildng

equipnrent. The molds ftlay bs large trays or blocks depending sn thB dssired stzs

and shaPe of tlre iee slatlt'

S. Freezing Proceso:

. The fflled molds are placad inro rhe rreezing chamber of lhe ice making eogipment.

Tho refrigeraiion system cool$ th€ water rapidly, causing it to freeze into eolH ies.

6. lce Harv,osting:

. Once the water has trozon completely. thq ico Elabs' are ready for halyesting"

Oepending on the ee$ipment desigrr. lhe ice may be released from the fnOlds

automatically or rnanually removed'

? Quality lnspection:

. The hanresled ice slabs undergo quality inspection

required starularrls Th{s may inctude v$ual ins

aewell *t te' ttrtg for,purily artd lerrtseralure.

$ Fackaging"

Fo{a i{ K it.iBUsrKl*g KRx'e nCIn N /\l AR
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JKITR INDUSTR IAL c0NSULTANCy pvT. LTD. (JK - tus)
' The inspecled ice slabs are packagei inlo conlainers or bage for slorage and

dislribu[dn' Packagrng rnay rnclude labetirrg wilh pfoduct inlormalron and handling
instnrdioms^

9. Storage and Dbribution:

' The'p*kaged he slabs are stored ia a controlred environment" such as a freezer
or cqld etorago facility. to maintain *uk quality and prevent me*ing. Thqy are then' distrbured tc custorners. retaikfs, or olher srd*u'er!i.

1O Q,lality Contsd and ltiaritoring:

' Throt8houl lle manufacturing process, quauty control measures are impbmentedlo snsura cor|sistsnl Produclfoin and i.dhererce ta slEndads. This incl.:das
nnonitoring rempe*rur6.. wiater qua*ty. and equipment perfonnance.

11. Oleaning and Malntenance:

' Regular cleaning and nEintenance of rhe ice making equipment ars essenlial toPevenl contaminalion and ensure optirnar performance. Thls includas sanitizationof surfaces and componenls.lo mainisin try,giene.
12. waste,ltianagdm.nt. -_'-"''u,e"E'

' Any wasle generated during ihe manufacturing processi $uch as water'Xroror o,ice scraplnss. is rnanag.d property according 
" 

,nrit;*;;;;d;;;;".itecyclirrg or proper disposal methods are ernptoyed lo rninimize environmentalknpact.
This flovu chart provides a general oulline of the nanufacruring proeess for factory ice srahs. The

;:il:J:]J:ry 
dependirs on lactors such as equipmert rlesisn, producrior, c;pacity, and

Ensurfng salety during the manufacturing of factory ice
nnaintain product quality, and prevent accidenls. Here

slabs is essential to proted workers.

irnplemenled: are some key safety maasures typically

1. Employee,Training.

All employees involyed in lhe manu lacirrrrng process slraintng on operaling equipmenl safely, h;rnd tung chem
Proper proceclures lo minimize risks

Personal protective 
Equipmenf {p PE}

FORKKIIIDUST&,ESK^AA
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Workers shculd rryear appropriate FPE such as salety gogglas' gloves' aprons'

andsltp.resislantfootweartoprotectagainsthazardssuchaschemica}exposure.
I

i
t

3 ltachlne Guarding.

, Machinery and equipmenr st*uld be proporly guarded to prevenl accidental

contact wilh moving parts or ef,po$$e 10 hazardous *rqas. GuardSt b$triers' gnd

slips, and falls

interlocl<sshoulclbeinplaceandregularlyinspeded.

4" Enrerg*ncY StoPc:

. Emergency stop tnrttons should be lnstalled on machinery to quiCttly Shut durn

operations h sase ol emergencies or rnatfunclbns'

5' chrmlcal-safety: 
- -'^ "-A'; it rrrarar r' i€sses' propsr hnndilng. ll chenricals ate u:ed in wattr lreatrrenl ot oher proc

procedures should be leltowed. This includes storing chemkals secure$' uslng

appropilate dilution melhodg' and providing adequate venliladon'

6. Sllp and Fall TreYsntion'

. Measures shouto bB iaxen to prevenl slips and fall*, qqneclally in at95 wherc

watgr or rce may accumutate. This indudes kgeprng, flotrs'clean anp w-q1'*ing

anti-slip mats. and marltrng slippery arms

?, Tempertture' Monitoring:

. Tamperaturp rp.cnitonng sy$t€rns should be ln place lo snsure' thal equlpment

operates v+ithin safe tgmperalure 
'aflggs, 

This hetps pfovent ovarhealing and

potBntial ha:ards asscciqled with refrigatation systerns"

8. Fire Safety:

. Fire axtingubhers. smohe detectorE. ard sprinkler systems should beingtalbd and

regulady rnainlaxned to miligala fne ftks' Flamrnabla rulelial! shouH ta storcd

properly, and smoking sluuld be prohibited in designated areas

B, Elcctrical Safe{:

. Electrinal syslems and equrpnrent *hould ix rnstalled and maintarned by qualified

prolassronals tc prsvent eleclrrcal lrazards. Ground

{GFCls} should bxr r.is*d in i-iel $f {larnfl 0nvlf*nrn$nls

10 Firsl Aic! and Erner,gency Hespott'ue

I

,
i
I
I

I
I
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I
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JKITR INDUSTRIAL CONS ULTANCY PVT. LTD. (JK - lcs)

, Adequate lirsl aid supplies should be raadily availabb, and employees shottld be

lrairrcd in basic lirst aid procedures. Ernergenqy response pa'rs should be in

phce, ircluding procedures lor evacualioes and rnadical emergencias'

11. Rogular lnspoctlons and Matntenancs:

. Equipment and facili$es should be inspected regulady lor eigrps ol wear' damage'

or rnal1unctrons. Any issues shauld be addressed prornplly to pr€venl accklenls

and ensure continued safetY.

12.Safety Cullure:

. promo[ng o culture ol safety is essential to ensure that allernployees are aware ol

and cornrrd[ed tro lollowing safery protocols. This incl'.ldes ancounaglng reporhng

ol hazarda, near mlssas, and salety concetns.

By irnplenenting th€se sataty measurcs and (oslering a culture ol salety, :"nanufacturets can

rnininrizo tishs andcreate a tafe v*orking environment lor producing factory ice slabs-

r .1i!. i ','n'

FOR K K I}IDUTiTRIES KAI(A ROAO NAi SA,
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PCILLITNO$ CONTROL ilORItT$ AT'ID iIIEASURES TAKEN

The t*chnology involved tor tha ilIANUFACTURIHG Of tCE S1-ABS ts simPte and iE availaHs

rndqenously tn the proposed und sha11 be hushed out ol pa66y as rnain ingredients Durhg Macldne

operauon certarn amounl cl nose $r[ be prodced whrch tg well rnthtn the limits' since lhe unil ehall

r*arntain thG prodr,,ction sectlon rr anctosed wa[1. t]rerefore rt flu not have any adverse el{e ct on lhe locsl

inhabrtan$"

mea5uf95.

1; Apart lrom the orher recnmraend*rrons, lt,* promoler has apeed in prirripla that he will slticlry ":Y*
Fsllutign ngfmr as aftd $rh*fi shatt b€ rrnplernrnteC and $hali use a"l pOsstble deniCes tO flerGnt p0llu$On

i

i

I

i. Adequate prwlsbns ul toilets, septrc and soakagc pd has be6n nrade t'IJ'lako aars ot hurflan $'6Bge

and lho v.asle walor before dschargir€ in the main drainaga syiten,, hsnco, thete is no eflluents

discharged in the ?orm ql scld, l(uxt anrl gasecus and the plan', thus is considored fres lrorn the pollution

a5pects"

Caretut caosi,Jerauon has be€n to r.1o!so du,rng tne latg evenrnqs $ten local te.sidsnts hove I legumata

expectiallons to peace and quiel and when nolsE maY be more ncliceable beCOuSa Ol lOwlbaCh";ground

lsvel '' '

Apart ko.s lhr nlher tecamrnendah*n1 lhe Ptomoter ha3 agfeed rn prlnCiple that h€ $tll st'lC0y dhtrS

tldluti*n n*r$$ a5 and *herr rhalt bc rrnqhme{tl*d and sh#l uBG *lt potsible devices to grevml pOlfufim

msa*ueg

ASrquate provnrons or urlets, sepiis and seakage pit has been made to tal(e rais ol hUman un*lago aad

the $r6ste Uater befma discharging in tha mdn drainage system, hence, thsre ls no ettlUerrts discharged in

the form of sol6, liquid ard gaseorrs and the pEnt. lhus is considered lrse lrorn the pollulion asPe{ts-

Tha prQmde{ a€rees to prcvide the {otlo$ng;

a) Proper unilorms and face masks will be prouded lo the employees

b) The eco krendly exhsusl lans s*rll be rnslalled al propet places
:

I
t)

!
:

ci The at*vfu prill be dnne m ch$ed chambBr rrnlh acotrslic

,*l Wslsr CunsurnBtion Rm Oay witrt n*l trc rnnre than 30*ft

30S ltr* a dry

6I Wf,&*rtlg aisfi wr!! be iie&t rJfan xft# Sl*nl&.erdt Illarll$rsrl

tl The t$JABtE w**f rrrrll n*l ** thrO,*n tn runr!,n$ \iy$t*r:

$*r*a11e Frl

'*eils

i tr*. a da,y

*udie$

;fifl ( r il.tD$5T'1trl r.exA it0An
t.,t{

HA,l sACIA!q SRttrJr6

lhe

t
t

I

.

i
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JKITR INDUSTRIAL CONSULTANC Y PYT. LTD. (JK - ll!$)

gl Tne unil holdgr ff0 put rp coroprehen$"e t oaltnefit sltle'n ard llrs follo,,:no standf,ri]3 will be

maintained for ellhrents beforo disposd

h) All lhe donreslic walers shall be cotecl€d in the seplrc anc soakage pil

il Th6 no- harard$us l.lid wasle shall be handled and r.lispoaed as per the guiddrr'as or Mwrlcbal

Solidwste Ruls6, ?000

j) The uni! shall comply wrr\ any orher condrrior laid Cown or direcUon issuos in Oue col1o Ultlo

pcB trom tme lc time under lhe nrovigrons ol wate,'(prevenlion and con8ol) Atl 1974 and Ar

{PrevsndDri and Control ol Pdlutnn ) Acl. 1981

k) ilx:unit shatl enssre that no air poBution problern or publiC nuirance iS gra*ale$ 
'n 

ti'* 1't . .

l) Ytre unit lrol6gr lgrees thal the unit shalt be under lhe sr.rveillance mqtttlg$qg ol rlKSPCBgrd-anV

,lullrer rnd shall provide for a-d{quate sfrarEGmefil fOr frghting lhe sccldental lgaf'ag!#dkch8'gg

oi sny ar pgHu€iugay liqrld lronr lha ve3sgl, mc charical elc' wtrich gs llt'ty to Gauso fts hazard

krlddhg eov{ronmer{al Pdfution.

nr) Good Hotrse Keephg practrce snell be adopted by lhe unil'

IOIT K h I}iOUSIITIi:$ XAKA ROAO NAI SAOAK SFINAGAR :

6andBen
100mg/t

Suspend,Bds2 mg/l
Dcys to

toNo

13

I

lo

gr9a3e
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JKITR INDUSTRIAL CONSULTANCY PYT. LTD. (JK - ISS)

I

OETAILS OF

TOTAL

3

AOUS FIXEtr ASSETS

0.60

. FOR K K IilNU$}TTIES t{A}dA HOAD }II\I $ADAX $:RIHAGAR 1

I

,

I

PART!CULARSs.No

1

2 FIIUNTING & STATF]NARY

3

TOTAL

l.l

],

I

i
I

t

I

I

i

I

4

t

!
i

t
ii
1

PROFESSIONAL C}IARGES

4
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JKITR INDU5'TR IAL CONSULTANCY PVT" LTD. (JK I us)

machinery required for the

i

a

I Adequale stand bY ever necsss8ry,

The details ol plant & rnachinery is as follows: -

i
t
I

I

I
I

I
I
I
I

I

I
I
{

t

t

I
I

i
I
i

i

?0000

5HP 15000

L

c

TOR K K tI]*USTRIES K,dKA RGAD NAI sA,

:
a
Y

I

"$%

CONDCNSOR

11

110I
1"NO

1

15

DA SRIHA.GAR,

.

i

I
t,

I

*

I

I
I
a

$

I

I
I
tt
i

I
I

I
I
I

I
Ii
i
I
I

i
l

6%t6

1l
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55

LTD. (JK - ls$)

JKITR INDUSTRIAL CONSULTANCY PYT.

issued sxcluding lhitd patly tiablitv

3 the UonrultancY has PrePa e'l the Pfolecl Repon crly on the ba$is of pretirninary dau artd

rntormaton tn'J talas Ptovlded bY the gli.flt and has himstf enlnlsted thtB iob to gur corr$ultsnsy'

The ConsullancY does nnt check the cr*dit history ol the cliont $r'hich ls beYond our scooo ol *ofi

aruJ ts tfi no waY iiable to anY Barrl'; *r finbncral inslitutigfi for lhe chents wrlh bad credit htstorY

8parflllofl t)l lhe prolection$ in tho prqgcl roPort

4" The rrope oi worh of the Con$ullancy is only pr

and makes an online Appticaftsn ';.Jhrllteter r*qurred

br$her sr Furtor$! lhe luncltrn ul {rari {'yndt+irlron s

Firrar.rcral lrSlrlullsll nnrj CofisullirrllY {!$ nsl rlatnt *ny

l0r rsqulttifitent

n r,lehall 0l th*

sub*rlr'll'Bm lnY ffovt r

o{ luntls, Ths CansullancY do nol

dant $dlh anY oi the baoh andlor

GgNsuLTANgY .. - -.,-irahro ru{h the J K

This proiect tePon has been prepard on lh€ basts ol the inh(marhn avaitable rnlh the J

tNDUSTRtAt AND TECHN;CAL CoNsurTAltcY urilOa- *o NroelIArlON 
pROvtO€D BY THE

cLtENI-Theiilention;;;-toprovrdop'*t'''*'y*'*n"uontotltePtcPoctivsenuspreneuts'
prror ro makirq a rirm de'rsion {or rnveslmenl.n lhe prol'Ct the onrregroneurs mu6l verify the vati.r's

leasibllity aspe'ls toSe.,.*er along erith ttt- *A;*"";foi U'u p'ot*urnont ot planl anC mfi'hlngrl and

raw materiats indeperdenJy- lrny matler relating to our standard points corersd ln this rcport maY be

moditreduilhtn 30 days 6me ontY lrorn the date of delivery 
, .rt- t\rl(r rnr

The prnmoier hifi}Sal: decldeJ lo slart a vBnlure and therea{ter Bfltrust t{'eparal}orl ol lh'b DFB to'J K

IND'*TRTAL N{D TECHr.rtcAL coNSuLTAsr;; s€,Rvlctr. }nlsst o{ tho dalra uied ln thh DFR b

bas€d on vafi$r a'sumlticns and ernp{ricalfi'nuf"Uo* on ths pno*d€n d Capltal Bttd{gtlr* std

W*hirqCapitalMarragtmerrtendtriledr$actcaitPolicie*ottFroBanlrFrgErstitttlong'.:

1'Ihc malerraf sp{'$fieation" p'oc€lilng procer}urel :rod rale Etruetufes renuired besides

lurqrturerfitlurEs ald o(her detsits .,t u*,u'i*nt:s [Poltutho davices elq have been settlgd ln

consultalton wilh the cltent tor *l conriuct'cn' Inslallalrons ol allied misc' aqurpmq$u 
'?n"0

Elgghicatfi.{aler distr$utign tnslallaiions' i -". r-i .i'ti ''" ; ' :i .e

i ' 
'" ' '- '''"' -,.--,^ --^ "^. o**n 

"i'L'u"y1'u*in€d 
and anatyrad

2. Based pn rhs data'antl inlcrmatior' !'hus avaitsbls and has been t

lo**rif}itstBclxloBconomielzasrbrlrtyandftnancialviabili$,T..e0sefofthirrepott'fiaypuloul

prqectlons 10 euch t"**, as arr reqolr*d fu hirn rrnder ihe i.p$l*atte guidcrir:er and tr,$ repo* is

ol

thr r:llenl The Loa* "q4 
gub+rcjy ilrt* h;r$ tt;. b{} lollowe0 L{itlr lhg $an[ or

*overnnrcnt agency t'lY rhe Chent, ijto$p8(livo fnuuproneur hrtrrEell

rt lhe Pb ot Consultan*Y is' purtly txsi)fliatisn *l Prclcci :ftqp6rl lntl

i:&'K t U. ti.iUUSTtlE
GA,R

,."t l
I
1

a

any

"i ti

KAlrri RCIAU NAI $A

J

i

Io

I

I
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JKITR IND USTR IAL CO NSULTAN CYPvT. LTD. (J K - le$)

NO" OF DAYS

EFFECTTVE WORNINC }IOURS

NO. OF SltlFTs

ANNUAL CAPACITY

lXO DAYS

T2 HOURS A OAY

STNGLE

1SOOO FACTORY ICE 5LA8S

SALESREALtrATION AT 1OO% CAFACITY UNLtrAT1ON

RATE
QIINTAL PER /EAR 5l-AS

STATEMENT Of PURCHASES AT 100% CAPpCITY UTIL IZATION DURING TliE YEAR

T,ARTICULARS QUANTITY

LSLS
COMPRESSOR OIL,
AMMONIA GAS. 5ALI.
JUTE BAGS

rftR K K tl,rDLl$TRt€.5 r{&KA RO

-ffi0rr tH

RS TACS

YEPR

1S,00

RATE IT.I RS. Airouin

LS 0,00

i

Ilt
N SAOAX

rt

TOTAT

i

{5 KGS $IEISHT
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AS PER SCHEDULE

W

57

fr-

JKITR INDUSTRIAL CONSULTAN CY PVT" LTD' (JK - l&s)

OF PROJEST

0

Rs, 11001000!00

.*TwNEDffiE!{rLD. 
I

in

1.001gso _,*
0.00,0

&net11lh q.--
-rMAh ntt

Sats

ft hti
710000.001

0
0.00

u

Rs 2,00,2s0

s.00.?50

I
il

"$yq Qgtlqpulion

&ank Finarn*s

Moans ol Fi,rancing erm Loan)

73%

kleans of Financ Capltal)

T Loan

ti *rr! f, rn!r.lrrrh*r, {}rl_ar$tn lrlorrt yJ

fi*iri|' f rl;rrit* ,i:x,' .l /'r

'tii; n h rlitilisiirt! S r(,\XA trOA0 NAI-SAOnH, Snffgnlrfft
i8'{'ie{@nki*a.!.*|iffil%{uii. ,

0

teEt

o

Totai

I
i

Oty.c, Machinsrr

0.00

I
I

I
I
I
I
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JKITR INDUSTRIAL CONSULTANCY PVT" LTD. (JK - IBS)

Yrlr Opcnlng
Eahnce lnstallment

Gloslng
Balencr

__*_-__ 1301s0
r20150--i 1e0150

!nd 480600 360450

3rd 360450 240300

{rh 2{03m 1 20150 120150

5th 1m130 0

I

$,ORKING CAPITAL

58

B

Yoar Oponlng
Babnce lnstallmenl Gloslng

Balancr
lntoroat @

1$t ?5000 0 ?5000 9000
Znd 75000 s000

75000

75000 75000
5rh 900!

_g
0

810

0

0

1

I

109
:,..., r)(i

ieJ$i

s12S75

-ry5_.:
,rg€r1 5" --

8190
tt*grmgf

r0E,{ }i I{DUSTRI

TERTII

_ Particulars 1st Yoar Znd Year 3rd Yaar
Opsning Balanca 1000 810 72$

--5tb:i.l-l
656

Deprecbticn 100 90

sw
8r 73 66

436029

sso I

5.00%

370624

iffi \. ssss4

5ox5o3r

MW
i-*\tsbil fu /&Jss

*

1g

ES KAXA ROAO NAI SAOAK S RII'IAG AR

lst 600750 480600

l20t 50

I

, .. t '.-..

tud 9000
{rh 9000

10.00%
4thYear

900 729
MACHIHERY*-ili;ooAl*

.-'- t

II
i
I
I

218



l"i* .-- .*- e&" -. " - .

59

TT

JKITR INBUSTAIAL C*NSULTANCY,PVT. LTD, (JK . ISS)

*

$qhcdulq,pt $Rig$.B*alhaiion I

I lrpil';1!1 i.:tii ;:;rr,(:r,

l{:rr.; rnal.rrinl.:i
p Unit

,i
ai

R*ltiunit

t::

*i '*J fi.; f s

0

,:3

!**riicril&rs
t
\

i
r

*it:l nll:

{;

1

1

f
,
I

1

"'i,:)l: :, ll r;:! : , I ,, ,,.,. Y
J},

*<l

u*
*"0(_ . ""s"1

ts$srss.$g.

- " i*;;;;" -*i r*-Yqrr 
-*f 

-Ltq,J:*{"..lst ?ear

0"w

--- q,*CI

&rne*at tn Rx"

484000.00

il€&;

-.,",{;:Mds:

P*rtieular* of Product
ftct*J

!]*iriUnri :

:"
!

PartieulBr.

"l*tai

I :..I\'.,i,Ii..

t

1

I

I
t

{:

lttsrttll

I

. , {rirlf)r: r: i
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JKITR INDUSTRIAL CONSULTANCY PVT. LTD. (JK - IOB)

of & Administrltive enses :

Yerr

0

21Sg

Other
5.100

,i5S600 4 530200 7,12000

Particr rlars

5rh

I

I

t
I
II
,

i
I

,

uel
Other tr ' ':l ,.. l

Ilo$*qg!-qg_qelt
Adminrstralivrl Cslil
Manutrerurrr1g ,:o?!

Ffji r. n itJi;rit r.tifis rrA"(A tlOAC iiO, 
"nU

2nd Ycar1 Year {th Y.}ar@rYrar

70000
336000 sr6000

F,

0

2700

36000

6300

p_agg_.

6300 9000

?1

-'*-i---;

l
I

i

i

I

I
I
I

I

I

I

t
I
I

i
I

I
I

I
Ir

:

:

I

I

r,00{10 60000 70000 1(x)000
28$&)O 288000 48um0

216CO 21600 25200 25200 38000
1oROO 108m 174Ori t2aflo 18mO

1e600

0
3150 {500
3150 3150

25290 25200
...4500
36ouo

36Sq0

530200
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JKITR INDUSTRI AL CONSULTANCY PVT' LTD. (JK - los)

0

i

I

t
i
I

I
I*
,
I

I

ParticularE

a
Power & Fuel

ES

P.o-{Cg!iq1-9og!.

f erm

"Ycr_kqtqC-ap 

r I q l. L -qpf
Cost ol Sale

iJel ?rori!

"l:l:i.t.tn!:
|let Frolit transferrcd ra BS

No ol

&

Year 1sl Year
! 2nd Ytrt Year ath Ycar

2

10800

10800

,ils
68400 88{9

72090

eqqa

6.172e0
.13?7'10

n fJo

43?71 0 4431 13

r t}& r.. K iftlu$IftttS l{l{i ROAtr NAI SA

6

o

I

Pre4tdE3-gg-tkl

.?1z}'09
-;-.:--;-: i"€I

30
1

hy (days) (mandatory)

Total

5th Yetr
r800@_260000

1260000 12800qqr0E000010E0000
1800000

700007qoo!_60030
4800003360003360002EE000

s6000?5200 2s20021F00
12600

r2600

,(,ovl
49?800 481815 53&t27

3150?7.j0
3150 4500

2san 36000DL 25200
3600036000 __ rs_ogq

63006300 9000
73800 73800 90000

43254 28836 14418

9000 9000 9000
65E:l81 63351 3 821077

.1631 I ffi
rl\Hhzr

a

T:

I

i
l

I

I
a

I
I
;

:j;.:-; :;!rl

1080fi)o10800(}0

Weces

1R400t260010800
18000

854?7 55559

521877 7e7659

2700

,admlnisfrafive €

- ""qi$I_r
9000

221
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JKITR INtsUSTAIAL CONSULTANCY PVT" LTD. (JK * I&$}

I
2.68

ECTED

Y eor 2nd Y : 3rd Year

'r 13

00ciQ .

I

0

sth Y6ar

0

1010969 9C5787 1"129071

i7u2 I

i'rrr,:)i".

Ycar 1

U 0

ToB|

'ttt$S nCprl nlrCrr

i lir I Fr rild r\!-.: i:i::.

0
I

I

130&7 l0 , s{iar r:r

0
!

L

7 I 1tj00

! "lirrii{rij

, ,. : .,

fi$4.rfi0

t.)(11 i ;

,iCIn K R tFl6us.rFitslt t(&KA aOAO t
I
t

I
t

.a

5lh Yrar4th Year'P:rticuhrs 0 Year trd Yror1st Yoar 2nd Ysar
s33923591407Net Profrt 5?5sr9

654?7 s5659lqClg,esiat&" ?7o,275
9895826560e4TOTAL. A 6525{6539310 533728

Ply,&:nB :
OnTem!gq! I

1&{1828836lntergst 432547?090 57672
120150.hstallOent 1201501?01S0 1?0150

lnlerest 9000 90009000
TUTTTL - B 172404 r579BS

o$.cJ a Al8

rrltc 4th Yeer

L]AatLrnES

_E1orngterc Caortal 20025C

575519 5S1487 933923

Term toar

Workn* Carital Loan

Pr-q.$..
-l

7500c

*.. ?{q,$0_ j
75000

-" *l{ql.}q..*

i zSOO'f

.Cyne.r1! Lrabilitres 0 0

U 0

?3

NAI sAD

"" . " --*-1---
)

i

!
:

.:
I
i

" .. *-. .-","1

I.-t--
I

1

t
i
I

2I-"-'-:
I

I rssg1,1; i,1
I

, Srriss- Fised &sseii 
i

.I
i
i
t

I
1

!

i

i

I

.ll271l {{31 13
Add' I

105600
.. *. 

'i**! "t.-_,I
I

1?o150
0n ltorhi'nC Caeitat

sm0
143568185822

4(J67S8{

#*
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. JKITR INDUSTRIAL CONSULTANCY PVT. LTD. (JK - IC$}

30000
Preltnlrry & Pre-Op.

7500075{100?500075000 73)00

6?845140050643941134992SCash'rn Bank/Hand 5693r0

1129073906?87| 't010969s98?13Total 1 308710

3rd Ycar{gt Year 2nd Yoar

591487 -ri43113 57551s432?10

6il?7106600

240300600750

7'7A2?9061 5

I Term Loan

75000 75000r 5000?5(rt0Loan 75000

20025{,

1'18C7:210s?996 9722Srtlotal

Capital

.1415310

75000 7500075000

of T,erm

75000

s961 50 1S5150
l
t t9$1S0

oI WC

J,

Cunenl

i 195150 195t50

?983298

989582

s.,l

0

'l 1 ql trlj 111" 33_$ - ?"?ps 18,1,

F$R K K. ltrtstlsIltte S {AKA ROA,b,l*At

2q

{19

Curent Assels

i

:

i
i
I
i
i

1,

i

I

I

t
I

I
I
I
I

i
t

.1.

I

, OFenrno Balarlret-*'-*

l
{
t
I

4thYr;rI
1Parllcularn O Yaar

l.lrt Frolit

tAdd :Dorrecialirn

36t}450i|80800

Promolers, Caoital

I

1201 50
t
tr?O15O 120'r5f,

0 0

I

75000
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JKITR INBUSTRIAL CONSULTANCY PVT. LTO. {J.K'- l $

BREAK E1/EN POINT ANO RATIO ANALY5IS

&eak Even Sales in
Rs.

43-1 1q/o

397196

HKiTR,II{

ErAja*l&hman

800 673 181?

9t9 619 4306

fi9fi590290
I

I

II *JAZ & Co,

Jehlum Bund Road, [ursoo Rajbagh, $rinagar

.i"-***

3rd Y-ear2nd Yerr1st Yaar0 Ysar

194081 _-71247090

v2!8_*506800Variabla Cosl

7365@753890Tohl Cost

1800c0q12600q0,-

1083341

14.7$o/c

I

i-27.05%36"78%in%

,|

(Salss'

i9051? 265973

paoJEdt REFoRrs txExt, BoAltsl0ll, ltoTEts)

cuilPANY t[ContonAltoil I tU
l'lGl I ROC mlllc & REIURITS

STAXD.UP I t UoRACiSES {}l }10 HoutHc AGEXCYI

I}IDUSIRIES DEPARI}IE}IT f,EE}sIRANOil g

iloRTlCULrURfl AltH^l *t]gB$!R] 
' 

Hosplut pS0JEGTt

LAIOUB OEPIRTI{E}{T RTGISTRATIO}IS

POLIUTIOX COfiTBOL BOARil CLEIMXCT

NV|E I rMC {JKBI6P' PHEGPI

Dlpp RE0tsrnril0il {tNcEHTtvEs I susst0tts]
rSSAI UCENSI}]C AHO REGISTRTIIOHS

!
i
I

F OR '{ K lillDUSTrif ES XAKA R0An H

4655s7 t

" dst ^.. ^3'. 
.-;

64
I

I

I
I
l
I
'rl

s{

t
{

{

I
il
*
i
I
I
I
f,

I

I

I
I
i
t

I

I
I

i

l
:
I
t

I
I
I
I
I
t

{
tI
,
t
$

t
$

;

:

I

,
l
{
,

1q

6ft Yoar*4th Ycar

1600771681 13

7166595308774s0815

8767X76e6990707502

160000:080000Salas I

729123
-Y,9"r -

23"06%

3407S1
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